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LOK SABHA DEBATES

LOK SABHA
Wednesday, March 21, 2001/Phalguna 30, 1922 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. Sreaxer in the Chair]
[English]

At this-stage, Shrimati Santosh Chowdhary and
some other hon. Members came and
stood on the floor near the Table.

MR. SPEAKER : Q. No. 341, Prof. Ummareddy

Venkateswarlu.
(Interruptions)

MR. SPEAKER : Question Hour is an important
Hour. Why are you not allowing the Member to ask
question? Question Hour is an hour of public
importance.

(Interruptions)

MR. SPEAKER : If you wish to make noise, you can
do so after Question Hour.

(Interruptions)

[Translation]

MR. SPEAKER : Not now, please raise your points after
Question Hours.

(Interruptions)
[English]

MR. SPEAKER : You can raise it after Question Hour,
please.

(Interruptions)

[Translation]

MR. SPEAKER : Please sit down, why are you
standing?

(Interruptions)

MR. SPEAKER : Nobody is bothered to transact even
the important business of the House.

(Interruptions)

MR. SPEAKER : | am appealing to you all, please
cooperate with the Chair. If anything is to be said, it can
be said after Question Hour, not now.

(Interruptions)
WRITTEN ANSWERS TO QUESTIONS
GDP Growth Rate

*341. PROF. UMMAREDDY VENKATESWARLU : Will
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that the Central Statistical
Organisation has revised the Gross Domestic Product

growth rate;

(b) if so, the details thereof alongwith the reasons
therefore;

(c) whether this reduction is likely to have a
negative impact on all sectors; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OFf
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) to (d) The Central Statistical
Organisation (CSO) compiles the estimates of Gross
Domestic Product (GDP) based on the information on
various economic activities made available by the
concerned agencies and releases the same at different
points of time. The CSO first brings out Advance Estimate
of GDP in the month of February which is revised in the
month of June and further revised in the subsequent years
in January incorporating the revised and firmer data that
become available on various sectors through the existing
system. The estimated GDP growth rates at sectoral and
overall level for the year 1999-2000 released in June,
2000 and in January, 2001 are given below. Though at the
overall level GDP growth rate has remained the same
despite revision, at the sectoral level there are changes
in both directions. In the case of agriculture, manufacturing.
electricity, construction, financial services, there has been
a downward revision whereas in mining, trade, hotels,

-
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transport and community services, there has been upward
revision.

Estimates of GDP growth rate by Economic
Activity for the year 1999-2000
(at 1993-94 prices)

Sl. Economic Activity Revised Quick
No. Estimate Estimate
(released (released on

on 30.6.2000) 30.1.2000)

1 2 3 4
1. agriculture, forestry & 1.3 0.7
fishing
2. mining & quarrying 0.3 1.7
3. manufacturing 8.5 6.8
4. electricity, gas & water supply 7.4 5.2
5. construction 9.1 8.1
6. trade hotels, transport and 6.7 8.0

communication

7. financing, insurance, real 10.6 10.1
estate & business services

8, community, social & personal 10.0 11.8
services
GDP at factor cost 6.4 6.4

Strengthening Primary Health Centres

*342. SHRI K. YERRANNAIDU :
SHRI PADAM SEN CHOUDHRY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) wether it is a fact that only one in 10 villages
has a Primary Health Centre in the country;

(b) if so, the facts thereot;

(c) whether it is also a fact that these Centres do
not have adequate number of well trained doctors and
sufficient stock of medicines;

(d) whether 80% of diseases can be eliminated by
strengthening Primary Health Centres;

(e) it so. whether the Government propose to brings
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about structura!l improvement in the Primary Health Care
System; and

(f) if so, the concrete steps taken in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) and (b) On an average, one in
22 villages has a Primary Health Centre. This figure differs
from State to State as it varies from 1.44 in Kerala to 81
in Arunachal Pradesh. Statewise list of average number of
villages covered by a PHC is annexed as statement.

(c) There is shortage of doctors and medicines in
some of the Primary Health Centres.

(d) Primary Health Centres provide intergratéd,
promotive, preventive, curative nd rehabilitative services to
the population close to their homes at a reasonable cost
which the country and people can afford. Strengthening of
primary health centres will definitely help reduce the
incidence of communicable diseases, and improve the
treatment and managment of common ailments. However,
for management of more complicated diseases, the
patients will continue to be referred to secondary and
tertiary health care facilities i.e. First Referral Units, Distt.
Hospitals and medical college hospitals.

(e) and (f) Government have proposed to bring about
improvement in the primary health care system by assisting
the State Governments in the following ways :-

— Strengthening supply of drugs & equipments.
— Contractual appointment of essential staff.
— Strengthening of Essential Obstetric care.

— Strengthening of emergency Obstetric care.

— Strengthening 24 hour delivery services at
PHCs/CHCs.

— Referral transport to indigent families through
panchayats.

— Training of traditional birth attendants.
— Qutreach services for immunization.
— Holding RCH Camps in the districts.

— Major & Miror Civil works for strengthening
infrastructure.

— Under Prime Minister's Gramodaya Yojana.
launched during the current financial year.
provision has been made as Additional Central
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Assistance for strengthening the Primary Health
Care facilities.

— A number of externally aided area projets have
led to strengthening of primary health care
infrastructure through construction activities and
training/upgradation skills of medical/paramedical
personnel.

— The secondary level health care facilities like
district hospitals, Sub-district hospitals &
Community Health Centres are to be upgraded
and modernized to provide referral care for
patients from the primary health care system
through State Health Systems Projects in some
States.

Statement
Average Number of Villages Covered by a
Primary Health Centre as on 30.6.1999
Sl. State/UT Average number of villages
No. coverved by a PHC
1 2 3
1. Andhra Pradesh 16.26
2. Arunachal Pradesh 81.09
3. Assam 39.88
4. Bihar 30.56
5. Goa 21.18
6. Gujarat 18.84
7. Haryana 16.86
8. Himachal Pradesh 54.48
9. J&K 19.12
10. Karnataka 16.15
11. Kerala 1.44
12. Madhya Pradesh 42.32
13. Maharashtra 23.79
14. Manipur 31.62
15. Meghalaya 64.52
16. Mizoram 12.70
17 Nagaland 36.85
18. Orissa 34.76

to Questions 6

1 2 3
19. Punjab 22.68
20. Rajasthan 22.80
21. Sikkim 18.63
22. Tamil Nadu 11.02
23. Tripura 14.74
24, Uttar Pradesh 29.62
25. West Bengal 30.00
26. A & N Islands 29.65
27. Chandigarh -
28. D & N Haveli 11.83
29. Daman & Diu 8.00
30. Delhi 24.88
31. Lakshadeep 1.75
32. Pondicherry 6.74
All India 25.55

(Figures are provisional)
— = Nil
[Transiation]
New Vaccine for AIDS

*343. SHRI DHARM RAJ SINGH PATEL :
SHRI ANANTA NAYAK :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether any new vaccine has been prepared to
cure the AIDS;

(b) if so, the details thereof;

(c) whether it is a fact there is an alarming increase
in the incidence of AIDS in India;

(d) if so, the total estimated number of people
affected by it; and

(e) the specific action plan, if any, to fight this
disease? )
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) to (e) There is no vaccine
developed so far in the world to cure the AIDS. However,
26 candidate vaccine(s) have been developed and are in
Phase |, Il and lll clinical trials.

There is no alarming increase in HIV infection in the
country as evident from nationwide sentinel survey
conducted during the year 1998, 1999 and 2000.

Based on the nationwide sentinel survey conducted
for HIV prevalence in the country in 1998,1999 and 2000,
the estimated number of infections was 3.5 million, 3.7
million and 3.86 million respectively. The population
covered under the surveillance was in the age groups of
15-49 years. It shows that there is a slow increase in HIV
infections in the country.

For the effective prevention and control of HIV/AIDS
in the country, a comprehensive National AIDS Control
Programme is in implementation as a centrally sponsored
scheme in all States/UTs through State AIDS Control
Societies with an outlay of Rs. 1425 crores for the five
years period 1999-2004. The key components of the
programme are:-

1. Priority targeted interventions for populations at high
risk

This component of the project aims to reduce the
spread of HIV in groups at high risk by identifying target
populations and providing peer counseling condom
promotion, treatment of sexually transmitted infection etc.
This component is being delivered largely through Non
Government Organisations and Community based Organi-
sations.

2. Preventive interventions for the general population

The main activities are : (a) Information, Education &
Communication and awareness campaigns; (b) voluntary
testing and counseling; (c) reduction of transmission by
blood transfusion; and (d) prevention of occupational
exposure Community involvement in rural areas and urban
slums is secured through Family Health Awareness
Campaign held periodically through out the country.

3. Low cost care for people living with HIV/AIDS

Under this component, financial assistance is provided
for home based and community based care, including
availability of cost effective interventions for common
opportunistic infections. '

March 21, 2001
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4. Institutional strengthening

This component aims to build effective capacity and
technical managerial and financial sustainability at Na-
tional, State and Municipal levels to strengthen surveil-
lance activities and build strong Research & Development
component, including operational research etc.

5. Inter-sectoral collaboration

This component promotes collaboration amongst the
public, private and voluntary sectors. The activities related
to HIV/AIDS prevention and control are being coordinated
with other health programmes within the Ministry of Health
& Family Welfare and other Ministeries and Departments.
The efforts aim towards finding space in existing National
programme of other social sector, Ministries like Women
& Child Development, Social Justice and Empowerment,
Youth Services etc. for HIV/AIDS awareness programme.
Large employer ministries like Steel, Railways, Defence,
Shipping & Transport are also involved in carrying out
workplace intervention programmes. Efforts are on to build
partnerships with private sector, industry through business
coalitions.

[English]
U.S. Sanctions

*344. SHRI RAJIV PRATAP RUDY : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether the post Pokhran U.S. sanctions has
financially and technically crippled several Indian Science
and Technology institutions;

(b) if so, the detials thereof;

(c) whether the Government have made any efforts
to initiate a dialogue with U.S. for easing the embargo on
institutions not involved in research in nuclear warheads
and delivery system;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS AND
MINISTER OF DEFENCE (SHRI JASWANT SINGH) : (a)
No, Sir.

(b) Does not arise.

(c) and (d) Govemment has conveyed in bilateral
discussions with the US that the restrictive economic
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measures imposed on india following our nuclear tests are
unjustified and counterproductive. While some of these
measures have partially been lifted, we continue to
maintain that all such measures should be removed in
order to create a positive environment.

(e) Does not arise.
National Seeds Bank

*345. SHRIMAT! D.M. VIJAYA KUMARI : Will the
Minister of AGRICULTURE be pleased to state :

(a) the Government propose to set up a National
Seeds Bank and consulting service in order to advise
farmers about use of various types of seeds and also to
sell these at cheaper rates;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) to (c) The
Department of Agriculture & Cooperation has been
implementing a Central Sector Scheme for Establishment
& Maintenance of Seed Bank from 1999-2000 to make
available seed for contingent situations arising due to
natural calamity etc. The Scheme is being operated
through National Seeds Corporation, State Farms
Corporation of India and State Seeds Corporations. During
1999-2000, 48,050 quintals of certified seed and 3,973
quintals of foundation seed and during 2000-2001, 93,393
quintals of certified seed and 6,029 quintals of foundation
seed of various crops/varieties have been maintained by
the Seed Corporations in the Seed Bank. The seed from
Seed Bank is supplied at prevailing rates fixed by various
Seed Corporations. Under the Minikit Programme and
other schemes of this Department, seeds of location
specific, improved and newly released varieties of selected
crops are being supplied to farmers at a cheaper rates for
popularizing the use of these seeds.

[Translation]
Shortage of Edible Oils

*346. SHRI JAIBHAN SINGH PAWAIYA:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether there is acute shortage of edible oils in

Phalguna 30, 1922 (Saka)
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the country due to decrease in the production of oilseeds
resulting in increase in its prices;

(b) it so, the total production of oilseeds as
compared to the target set in this regard during the year
2000-2001, Slate-wise;

(c) the reasons for decrease in the production of oil-
seeds and Increase in its prices; and

(d) the specific measures proposed to be taken to
become self-reliant in the production of oilseeds?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) No, Sir. The
production of oilseeds/edible oils has been fluctuating on
year to year basis and depends upon the weather
conditions. There is a gap between demand and supply.
The gap is being met through import in order to make
edible oils available to the consumers at reasonable
prices. There has been no increase in the prices of
oilseeds and edible oils in the current and the last year.

(b) A target of 270.00 lakh tonnes was fixed by the
Pianning Commission for the production of oilseeds during
the year 2000-2001. The total production of oilseeds for
2000-2001 is not available as the current oilseeds Rabi
Season is not yet over and the Rabi Season crops are
still standing in the fields.

{c) Oilseeds are grown mostly under rainfed
conditions by small & marginal farmers and are vulnerable
to vagaries of weather and various pests and diseases
resulting in low production. Moreover due to drought
situation prevailing in major oilseeds growing States in the
country during the last 2 years i.e. 1999-2000 and 2000-
2001, the production of oilseeds has declined to some
extent. There has been no increase in its prices in the
current year, on the other hand the prices in the domestic
market have declined. This is due to the fact that there has
been heavy cheap import of various categories of oil in
the last two years.

(d) In order to make the country self reliant in the
production of oilseeds/edible oils, the Technology Mission
on Oilseeds (TMO) was set up in 1986. The Mission has
launched a centrally sponsored Oilseeds Production
Programme (OPP) to increase the production and the
productivity of oilseeds in the country. Under the scheme
financial assistance is provided on various inputs like
production and distribution of seed, distribution of seed
minikits, distribution of improved farm implements, sprinkier

L
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sets, rhizobium culture and PSB/micro nutrients etc. In
order to disseminate the production technology amongst
farmers, frontline demonstrations are organized by the
ICAR. Besides, block and integrated pest management
demonstrations are organized through State Department
of Agriculture. A new component of crash programme for
quality seed production of groundnut and soyabean has
also been introduced during the Ninth Plan. In order to
meet the demand of seed during natural calamities, a seed
bank programme has also been introduced during the
Ninth Plan.

[English]
Potato Production

*347. SHRI VILAS MUTTEMWAR : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there is unprecedented glut in potato
production in various States particularly in Uttar Pradesh;

(b) if so, the details regarding estimated production
of potato in Uttar Pradesh and other States and how
does it compare with the production reported for earlier
2 years;

(c) whether the prices of potato have fallen to a
record level resulting in tremendous loss to the potato
growers; and

(d) if so, the corrective steps taken/proposed to be
taken to protect the interests of potato growers in the
country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) and (b) There
is no glut In potato production in the country as is evident
from estimated production of potato which is less during
the year than last year. The estimated production of potato
in Uttar Pradesh and in other States for the last three years
is given below :-

(Million tonnes)

Year Total Uttar Pradesh
(All States)

1998-99 22.49 9.54

1999-2000 24.15 10.46

2000-2001 21,99 8.50

(Provisional)
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remained subdued. The annual average of Wholesale
Price Index (WPI) of potato at 815 registered a decline of
18.82 percent over the annual average of the previous year.

(d) Market Intervention Scheme is implemented for
procurement of horticultural items of importance, when
their prices tend to fall below economic levels on the formal
request of concerned State Governments, if the State
Government is willing to share 50% of the losses, if any,
incurred in the procurement process. The proposal
received from Government of Punjab, for implementation
of Market Intervention Scheme for potato has been referred
to Ministry of Finance for concurrence. Additional information
has been sought from State Government of Karnataka on
the proposal sent by it for implementation of market
intervention scheme for potato.

Pricing Mechanism

*348. SHRI RATTAN LAL KATARIA : Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there is any proposal under
consideration of the Government to link the pricing
mechanism of farmers’ produce to price index;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard so far?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) and (b) No,
Sir.

(c) The Government fixes each season the Minimum
Support Prices (MSPs) for major agricultural commodities.
The MSPs are decided by using methodology evolved over
the years. The Government decides on the MSPs for
various agricultural commodities taking into account the
recommendations of the Commission for Agricultural Costs
& Prices (CACP). the views of State Governments and
Central Ministries as well as such other relevant factors,
which in the opinion of the Government are important for
fixation of the MSPs. While formulating its recommendations
on price policy, the CACP considers various important
factors, viz., cost of production, changes in input prices;
Input/out price parity; trends in market prices; demand &
supply situation; Inter-crop price parity; effect on industrial
cost structure; effect on general price level; effect on cost
of living; International market price situation; and parity
between prices paid and prices received by the farmers
(terms of trade).
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Financial Assistance for Procurement of
Coconut, Arecanut

*349. SHRI PC. THOMAS : Wil the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government have taken any action
to give a minimum price for Coconut, Arecanut, Pineapple,
Ginger and other agricultural produces;

{b) if so, the action taken or proposed to be taken
by the Government in this regard;

(c) if not, the reasons therefor;

(d) whether the Government of Kerala has requested
for financial help to procure Coconut, Arecanut and any
other Items; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) Yes, Sir. The
Government of India provides remunerative price to
farmers under the Price Support Scheme (PSS) by fixing
Minimum Support Price (MSP) for major agricultural
commodities including copra. For some other agricultural
and horticultural commodities which are penshable in
nature and which are not covered under the Price Support
Scheme, like pineapple, ginger, arecanut, etc., price
support is provided to the farmers through the Market
Intervention Scheme (MIS).

(b) The procurement operations undertaken by the
Government of India to provide remunerative prices to the
farmers under the Price Support Scheme and the Market
Intervention Scheme during 1999-2000 and 2000-2001
are given in the enclosed statement | and II.

(c) Does not arise.

(d) No, Sir.

(e) Does not arise.
Statement-|

Procurement of Agricultural Commodities under
Price Support Scheme (PSS)

(Qty. in MTs)
Sl.  Commodity 1999-2000 2000-2001 (As
No. on 15.3.2001)
1 2 3 4
1. Paddy/Rice 1,72,74,000  1,51,27,000
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1 2 3 4
2. Coarse Grains (cereals) Negligible 4,57,000
3. Wheat 1,41,43,000 1,63,55,000
4. Milling copra Negligible 2,18,814
Ball Copra Negligible 4,063
5. Soyabean 494,418 54,660
6. Sun Flower Seeds 21,241 44,252
7. Mustard Seeds Nit 2.45,001
8. Safflower Seeds Nil 6,610
9. Ground Nut Nil 27,700
10. Arhar (Red Gram) Nil 100
11. Cotton 7.874 (Bales) Nil
12. Tobacco Nil 27
Statement-i|

Procurement of Agricultural Commodities
under Market Intervention Scheme (MIS)

Sl. Commodity State Quantity Price Fixed
No. approved for
procurement
(in MTs)
1 2 3 4 5
Year 19989-2000
1. Oilpalm Andhra 65,000 Rs. 2750 per MT
Pradesh
2. Onions  Mabharashtra 65,000 Rs. 250 per qtl.
3. Oilpalm Karnataka 5,000 Rs. 2750 per MT
4. Kinnow/ Himachal 200- B. Grade
malta/ Pradesh (Kinnow/ Rs. 4,25 per kg.
Orange/ malta/ C, Grade
Galgal orange) Rs. 3.65 per kg
150 Rs. 2.50 per kg
(galgal)
Year 2000-2001
1. Kinnaur Himachal 16,000 Rs. 10 per kg.
apples Pradesh
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Non-lodised Salt

*350. SHRI NARESH PUGLIA :
SHRIMATI SHYAMA SINGH :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the decision of the Union Government
to allow the sale of non-iodised salt has created alarm in
the medical community;

(b) if so, whether the lack of iodine in human body
is causing health problems particularly mental retardation;

(c) if so, whether any indepth study has been
conducted in this regard; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) to (d) With effect from 30th
September, 2000, the PFA Rules, 1955 have been
amended so as to lift the statutory requirement of the
Central Government for compulsory sale of iodised salt for
direct human consumption in all parts of the country. After
examining various representations received from different
sources, the Central Government came to the conclusion
that this power would more effectively be exercised by the
State Governments within their jurisdiction on the basis of
the nutritional profile in different parts of their States. The
step taken by the Central Government will now ensure that
a more informed decision will be taken by the State
Governments on the question of statutory compulsion on
sale of only iodized salt for direct hurnan consumption. The
resulting situation would ensure that, in areas where the
statutory compulsion is not considered necessary by the
States Governments, there would be an adequate flexibility
to permit the exercise of an informed choice on intake of
either iodised or non-iodised salt. This would ensure that
in areas not having iodine deficiency, there would be no
unnecessary compulsion in matters relating to public
health. Even after the lifting of the Central statutory
provision requiring compulsory sale of iodized salt for
direct human consumption, all but three States—Kerala,
parts of Maharashtra and parts of Andhra Pradesh - are
enforcing a statutory restriction under section 7(iv) of the
PFA Act, 1954. The Kerala Government, as a matter of
specific policy, does not believe in compulsion in achieving
public health outcomes. The other two States—Maharashtra
and Andhra Pradesh—have excluded the coastal districts
where it is felt that iodine deficiency is not a threat. This
position clearly indicates that, even after the withdrawal of
the Central Government notification, the statufory
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requirement for compulsory salt of iodized salt continues
in those parts of the country where the State Governments
have recognized the need.

Over the last four decades, from time to time, studies
regarding the incidence of iodine deficiency have been
carried out by the Directorate General of Health Services/
ICMR. 282 districts have been covered in 25 States and
5 Union Territories. The surveys have shown that in about
85 percent of the districts, iodine deficiency disorders were
observed in more than 10 percent of the population, at the
time of these surveys.

The Central Government has also taken on a special
drive of information, education and communication (IEC)
in respect of harmful effects on account of insufficient
intake of iodine. With the continuing statutory compulsion
on sale of iodized salt in all parts of country where it is
required, through the requisite notifications enforced by the
State Governments, and supplemented by the more
intensive IEC campaign, there is no increased risk on
account of iodine deficiency. The apprehensions expressed
through the media by medical professionals, are not well-
founded. )

Developments in Afghanistan

*351. SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India has held discussions with foreign
countries with regard to the recent developments in
Afghanistan; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS AND
MINISTER OF DEFENCE (SHIR JASWANT SINGH) : (a)
and (b) (i) As the situation in Afghanistan impacts
directly on India's national interests, including its security
concerns, Government has been closely monitoring
developments there. Government have also been in touch
with a number of countries in this regard and have been
highlighting the threat posed by the Taliban to regional
peace and security especially through terrorism, illegal
trade in narcotics and the extremist ideologies of the
Taliban. As a result of these efforts there is now a much
greater international recognition that India's interests are
effected. also that” India should have role to play in
international diplomatic peace making efforts in
Afghanistan.

(i) Government have raised the issue of Taliban's
decree of 26 February, 2001, ordering destruction of all
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statues in Afghanistan, including Bamiyan Buddhas, with vacancies of doctors in rural areas, as appointment/
several countries. We condemned the Taliban decree and postings of doctors is the responsibility of the State
called upon the Taliban to ensure full protection of Bamiyan Govemments/UT administration.

Buddhas and other relics. Prime Minister wrote to several
Heads of Governments, including permanent members of
the UN Security Council to the UN Secretary General and
to Heads of Governments of countries with large Buddhist
populations urging that the collective voice of humanity be
raised against this outrage and that the Taliban be made
to see reason. India also cosponsored a recent UNGA — To resort to decentralized recruitment of
resolution on the subject which, inter alia, called upon the doctors.

Taliban to abide by their previous commitments to protect
Afghanistan's cultural heritage from all acts of vandalism,

damage and theft. — To make rural service obligatory for 3 years.

(2) As per the resolution of 6th Conference of
Central Council of Health and Family Welfare,
held in 1999, the states have been advised to
take following steps to ensure availability of
qualified doctors in rural areas.

— To appoint doctors on contractual basis.

Qualified Doctors — To reserve 25% of Post-graduate seats in
Medical Colleges, for in-service candidates

*352. SHRI SAMAR CHOUDHURY : Will the Minister
who have worked in rural areas for 3 years.

of HEALTH AND FAMILY WELFARE be pleased to state;

(a) whether the Govemment have conducted any (3) The National Population Policy 2000 envisages

survey to find out the number of villages in the country — Increasing and augmenting the public-
where the services of qualified doctors are not available; private partnership by providing a role for

(b) if so, the details thereof;, and diverse health care providers.
) — To revive the earlier system of the licensed
‘ (c) the steps belpg takeri to ensure that all the medical practitioners.
villages are provided with qualified doctors?
— To increase PG seats in the Gynaecology/

THE MINISTER OF HEALTH AND FAMILY WELFARE Obstetrics, Anaesthesia and Pediatrics in
(DR. C.P. THAKUR) : (a) and (b) A facility survey covering medical colleges/institutions.
217 districts has been conducted during 1998-99 to assess
the availability of infrastructural facilities in government — To facilitate the acquisition of in-service post-
sector and their utilization at all Primary Health Centres, graduate qualifications through Open
Community Health Centres, First Referral Units and district Universities/National Board of Medical
hospitals. One of the features of the Survey was to assess Examination.

the availability of trained medical staff. Relevant findings
of the Survey are attached as statement.

— To reserve seats for in-service medical
graduates who agree to work in First Referral

(c) The following steps are being taken to ensure Units for 5 years.
availability of qualified doctors in rural areas:- — States need to sanction the posts of
specialists at First Referral Units and give

(1) State GovemmentsUT administration have been
them clear promotion channels.

advised to take appropriate steps to fil up the

Statement
St State No. of Medical No. of Obstetric & Anaesthetist No. of  Obstetric Anaesthetist
No. PHCs Officer CHCs  Gynaecology available FRUs  Specialist available
Surveyed available surveyed Specialist surveyed available
available
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 622 479 63 22 1 . 92 27 9
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1 2 3 4 5 6 7 8 9 10
2. Assam 333 306 24 1" 2 23 7 4
3. Bihar 339 312 2 1 0 24 8 3
4. Gujarat 614 565 97 10 7 54 15 5
5. Haryana 73 65 10 7 2 7 4 1
6. Karnataka 854 820 69 29 8 45 29 3
7. Kerla 790 774 108 30 13 53 37 21
8. Madhya Pradesh 386 278 46 2 1 45 7 1
9. Maharashtra 645 632 71 18 8 50 17 8
10. Orissa 505 480 69 33 1 24 19 0
11. Punjab 26 26 107 37 3 81 44 18
12. Rajasthan 484 397 55 9 2 38 11 4
13. Tamilnadu 672 531 41 10 4 68 41 30
14. Uttar Pradesh 486 379 24 18 10 34 18 2
15. West Bengal 8256 718 65 13 8 60 43 36
[Translation] been contributing significantly towards fulfillment of the

Ties with Neighbouring Countries

*353. SHR! RAMSHAKAL : Will the Minister for
EXTERNAL AFFAIRS be pleased to state:

(a) the details of the efforts being made to
strengthen relations with our neighbours particularly
SAARC countries;

(b) whether fresh policy initiatives are likely to be
taken by the government in order to strengthen ties with
the neighbouring countries;

(c) if so, details thereof, and

(d) the number of agencies set up for promoting
India's relations with various countries and their
achievements so far?

THE MINISTER OF EXTERNAL AFFAIRS AND
MINISTER OF DEFENCE (SHRI JASWANT SINGH) : (a)
to (d) (i) India’'s foreign policy is directed towards
promoting an external network of peaceful and friendly
relations. Central to this objective is the pursuit of a policy
of sustaining and strengthening relations with all our
neighbours. India is committed to working together with all
countries of its extended neighbourhood on the basis of
mutual goodwill and respect. In the process, India Has

aspirations of the peoples of our region. With the exception
of Pakistan, our ties with all neighbours have continued
to grow in substance and scope.

(i) The process of developing and deepening
relations with our neighbours in SAARC countries is
pursued through a multi-facted approach. A regular
dialogue is maintained both at the political and official
levels to strengthen understanding, address problems
peacefully through discussions and enhance bilateral
cooperation. Special attention is paid to promoting mutually
beneficial trade and economic cooperation both bilaterally
and at the regional level. Our development assistance is
helping to build infrastructure in many neighbouring
countries and also to develop human resources. particularly
in the fields of education and health. At the popular level
we seek to build understanding and friendship through
fostering intellectual, academic and cultural exchanges,
including through the provision of scholarships in a large
number of disciplines.

(i) Under the umbrella of SAARC, regional
cooperation, initiatives are being pursued in the areas of
trade liberalisation, protection of the environment, agriculture
and rural development, science and technology, education
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and social welfare. While the SAARC Summit had to be
postponed on account of the disquiet over the military coup
in Pakistan, technical and functional cooperation is
continuing. Technical Committees in a variety of fields have
continued to meet and we have agreed that a Meeting of
the Standing Committee of Foreign Secretaries could be
scheduled by the end of May in consultation with Member-
States. BIMSTEC is another forum in which India is
pursuing economic cooperation with the countries adjoining
the Bay of Bengal, namely Bangladesh, Myanmar, Sri
Lanka, and Thailand.

(iv) Relations between India and its neighbours, with
the exception of Pakistan, are dynamic and constantly
developing. They are based on our historical links, mutual
trust and confidence. The added emphasis now is to
provide greater economic content to our relations, striving
to optimize the mutual benefits for the peoples of the
region.

Re-Employment/Extension to IAS Officers

*354. SHRI ZORA SINGH MANN:
DR. SUSHIL KUMAR INDORA:

Will the PRIME MINISTER be pleased to state:

(a) whether a decision has been taken to re-employ
several |AS officers on certain posts in the Union
Government after their retirement during the financial years
1998-99 and 1999-2000;

(b) if so, the details of persons re-employed during
the said years indicating the dates of retirement as well
as re-employment; and

(c) the general approach of the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) to {c) The age of
retirement of IAS officers was enhanced from 58 years to
60 years w.e.f. 13.5.98. Consequent to this enhancement,
no IAS officer retired on superannuation after 13.5.98
during the financial year 1998-99 and during 1999-2000
and, therefore, the question of their re-employment did not
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arise. With regard to IAS officers who retired between
1.4.98 and 13.5.98 i.e. prior to the enhancement in the age
of retirement, none was re-employed under the Central
Government.

Prior to the enhancement in the age of retirement from
658 years to 60 years, |AS officers, like other Central
Government employees, were eligible to get extension in
service till the age of 60 years. After enhancement of the
age of retirement to 60 years, the All India Services (Death-
cum-Retirement Benefits) Rules, which govern IAS officers
have been appropriately amended. Under the amended
rules, IAS officers who attain the age of 60 years may be
given extension of service for a period not exceeding three
months with the prior approval of the Central Government
if the officer is dealing with budget work or is working as
a full time Member of a Committee which is to be wound
up within a short period. No further extension/re-
employment in service is possible. However, this does not
apply to the appointment of retired officers on contractual
basis or to appointment of retired officers in statutory and
judicial/quasi-judicial bodies and autonomous bodies fully
or partially funded by the Government, if the Statute/Rules
pertaining to such bodias permit such appointments
beyond 60 years.

[English]
Disposal of Hospital Waste

*355. SHRI MADHAVRAO SCINDIA : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the menace of disposal of hospital
waste has assumed colossal proportions in the country;

(b) if so, the number of cases reported or registered
in different States including those with respect to National
Institutes, Government Hospitals and Health Centres; and

(c) the effective steps adopted for the disposal of
waste?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) to {(c) The Central Pollution
Control Board has informed that as per the Bio-Medical
Waste (Management & Handling) Rules, 1998, all the
sources generating bio-medical waste are required to
treat and dispose the waste as per the prescribed
procedures. The incineration in particular has baen
suggested for the disposal of infectious waste. As per
category of the waste, the treatment methods are
prescribed. The hospitals not bhaving incineration

L
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facilities have been found to be disposing their bio-
medical waste in the community bins set up by the local
civic authorities. As a result, the municipal solid waste
is getting contaminated with the bio-medical.

By and large, number of hospitals in the country are
disposing the waste alongwith the municipal solid
waste. As per information provided by the State Poliution
Control Boards, the defaulting hospitals have been
identified and statement to this effect is annexed.

The State Pollution Control Boards who are acting as
a Prescribed Authority have taken several steps for
ensuring proper management of bio-medical waste. A few
important steps are as under :-

(i) Hospitals and Health care institutions have been
served with notices for seeking authorization
under the Bio-Medical Waste (Management &
Handling) Rules, 1998.

(i) The bigger hospitals particularly in metro cities
and State capitals have taken initiatives for
undertaking proper segregation of waste and
setting up of treatment facilities.

(i) The local civic authorities and the medical
associations are exploring possibilities for
setting up of common waste treatment
facilities.

(iv) Awareness programmes at the State level with
the assistance from Ministry of Environment &
Forests and Central Pollution Control Board
have been taken up.

Statement
List of defaulting hospitals in various States

Assam :

1. Guwahati Medical College, Bhangagarh, Guwabhati.

2. Dibrugarh Medical College, Dibrugarh.

3. Silchar Medical College, Silchar.
Chattishgarh :

1. Medical College Hospital, Raipur.
Chandigarh :

1. Post Graduate Institute ot Medical Education &
Research, Chandigarh. ¥
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Delhi :

1. Deepak Memorial Hospital, 5 Institutional Area,
Vikas Marg Extension, Delhi.

2 Shanti Mukund Hospital, 2 Institutional Area, Vikas
Marg Extension, Delhi.

3 R.B. Seth Jessa Ram & Brothers Charitable
Hospital, Karol Bagh, New Delhi.

4. Indira Gandhi ESI| Hospital, Jhilmil, Shahdra,
Delhi.

5. Mata Chanan Devi Hospital, Janak Puri, New
Delhi.

6. Kasturba Hospital, Daryaganj, Delhi.

7. Batra Hospital & Medical Research Centre, New
Delhi.

8. Hindu Rao Hospital, Delhi.
9. Chest Clinic & Hospital, Nehru Nagar, New Delhi.
10. Safdarjung Hospital, New D;alhi.

Jammu & Kashmir :

On 25.6.2000, Jammu & Kashmir Pollution Control
Board published a warning in the local dailies to comply
with the rules within a period of one month and notices
have been serviced to the following hospitals :-

1. S.M.H.S. Hospital, Srinagar.

2 Sher-E-Kashmir Institute of Medical Sciences,
Soura Srinagar.

3. Lal Ded Hospital, Srinagar.
4. Government Medical ‘College Hospital, Jammu.
Jharkhand :
Rajendra Medical College Hospital, Ranchi.

2 Abdul Razak Memorial Hospital of Apollo Group,
Ranchi.

3. Nagarmal Modi Sewa Sadan, Ranchi.
4 Ranchi Sadar Hospital.

5 Rajendra Chikitsa Mahavidhyalaya Hospital,
Ranchi.

6. Patliputra Medical College, Dhanbad.



25 Written Answers

Karnataka :

Out of 323 healthcare facilities, 279 have applied for
the authorisation. Remaining are proposed for penal action
under the Section 15 of FPA.

Kerala :

Fee structure for applying authorisation- has been
notified. The Kerala State Pollution Control Board has
requested Central Pollution Control Board for extension of
implementation date by one year.

Madhya Pradesh :
1. M.Y. Hospital, Indore.

2. Jawaharlal Nehru Hospital, Bhilai Steel Piant,
Bhitai.

3 J.S. Group of Hospital, Gwalior.

4. Hamidia Hospital, Bhopal.

5. Medical College Hospital, Jabalpur.
Maharashtra :

Published in newspaper regarding compliance of Bio-
Medical Waste (Management & Handling) Rules, 1998 for
the healthcare facilities.

Manipur :

1. Regional Institute of Medical Sciences,
Lamphelphat, Imphal.

Orissa :

Following four hospitals having more than 500 beds
have been identified in Orissa :-

1. Ispat Genera! Hospital, Rourkela.

2. SCB Medical College & Hospital, Cuttuck.

3. VSS Medical College & Hospital, Burla, Samalpur.
4. MKCG Medicai College & Hospital, Berhampur.

VSS Medical College & Hospital and MKCG Medical
College & Hospital have been issued notices by the Orissa
Poliution Control Board.

Punjab :

Following are the seven hospitals having more than
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500 beds. These hospitals have been issued notices by
the Punjab Pollution Control Board:-

1. Christian Medical College & Hospital, Ludhiana.
Dayanand Medical College & Hospital, Ludhiana.

2
3 Guru Teg Bahadur Hospital, Armritsar.

&

Government Rajindera Hospital, Patiala.
5. Government Hospital, Faridkot.
6. Military Hospital, Jalandhar Cantt.
7. Military Hospital, Pathankot.

Rajasthan :

1. Sawai Madho Singh Hospital, Jaipur.

2. PBM Hospital, Bikaner.

3. MPS Hospital, Udaipur.

4. Jawahar Lal Nehru Hospital, Ajmer.
5. Ummaid Mabhila Chikitsalaya, Jodhpur.
6. MG Hospital, Jodhpur.

7. MBS Hospital, Kota.

Uttar Pradesh :

Show cause notices have been issued to the
following hospitals dated September 28, 2000, giving
15 days time:-

1. Sanjay Gandhi Post Graduate Medical College &
Hospital, Lucknow.

Lala Lajpat Rai Hospital (General Wing), Kanpur
Lala Lajpat Rai Hospitals (Maternity Wing), Kanpur.
Balarampur Hospital, Lucknow.

Government Hospital, Sector 30, Noida.

o> o s @ N

K.G. Medical College, Lucknow.
7. Swaroop Rani Hospital, Allahabad.
8. B.H.U. Medical College & Hospital, Varanasi.

9. R.L.B. Memorial Medical College & Hospital,
Jhansi.

10. Aligarh Muslim University Medical Coflege, Aligarh.
L
)
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Tamil Nadu :

On 31.7.2000, Tamil Nadu State Pollution Control
Board issued show cause notices to 197 hospitals in
Chennai.

West Bengal :
1.  M.R. Bangur Hospital, Kolkata.
2. S.S.K.M. Hospital, Kolkata.
3. Kolkata Medical College Hospital, Kolkata.
4. S.N. Pandit Hospital, Kolkata.
5. R.G. Kar Medical College, Kolkata.
6. K.S. Roy T.B. Hospital, Kolkata.
7. D. Hospital, Kolkata.
8. Nilratan Sarkar Hospital, Kolkata.

Note: Nursing Home Association & some other
entrepreneurs have filed a PIL with the Hon'ble
High Court challenging the statutory activities
under some of the relevant provisions of Bio-
medical Waste Rules. The case is till subjudice.

Construction of Poultry Complexes

*356. DR. BALIRAM : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the Government propose to construct
poultry complexes in the States;

(b) if so, the details thereof, State-wise; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) No, Sir.

(b) and (c) Does not arise.
[Translation]

Spurious Medicines by
Multinational Companies

*357. SHRI RADHA MOHAN SINGH : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

S
(a) whether certain cases of multinational companies

violating the guidelines issued by the Indian Council of
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Medical Research and the World Health Organisation, by
marketing spurious medicines in the country have come
to the notice of the Government; and

(b) if so, the action taken by the Government to
check the sale of spurious medicines?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) and (b) No such cases have
come to the notice of the Government. The problem of
spurious drugs is tackled primarily by the State Drugs
Control Authorities who enforce the provision of the Drugs
and Cosmetics Act, 1940, by undertaking surveillance to
curb such activity and launching prosecutions when such
activity comes to light.

The Drug Controller of India has advised the State
Drug Controllers to take following measures in this
regard :-

(a) Constitution/reactivation of State Drug Advisory
Committees.

(b) Establishment of separate intelligence cum legal
machinery with police assistance.

(c) Engaging experienced counsel for fighting
spurious drug cases.

(d) Surveillance of suspected dealers.

(e) Cooperation of Pharmaceutical Industry by
regular interaction with them.

(f) Collection of Survey sample under National
Survey Quality Evaluation of Drug (NSQED)
programme.

20-Point Programme

*358. SHRI RAMDAS ATHAWALE : Will the PRIME
MINISTER be pleased to state:

(a) whether the Government have reviewed or
propose to review the 20-Point Programme at district leve!
in the Tribal and Dalit dominated areas of the different
States particularly in Maharashtra;

(b) if so, the'progress made in the implementation
of the 20-Point Programme in tribal and dalit dominated
areas of the country, particularly in Maharashtra during the
last three years;

(c) whether the Government propose to give
additional assistance for implementation of the 20-Point
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Programme during the current financial year,
(d) if so, the details thereof, and
(e) if nbt, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) The Ministry of Statistics
and Programme Implementation have not reviewed nor do
they propose to review the 20-Pont Programme at the
district level in the country. The last review of the
programme, at the national level, was carried out by the
Government in 1986.

(b) The different Points (programmes) included in
the 20-Point Programme are implemented by respective
Ministries of the Government of India and the State
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Governments/Union Territory Administrations. The progress
of implementation is monitored by the implementing
agencies at their level and by the Ministry of Statistics and
Programme Implementation at the macro level. There is not
separate monitoring of the progress of implementation of
the 20-Point Programme in tribal and dalit dominated areas
of the country. The progress of the 20-Point Programme for
all-india and the State of Maharashtra for the last three
years is reported in Statement-l and Statement-l|
respectively.

(c) to (e) the 20-Point Programme forms an integral
part of both the Plan and Non-Plan Schemes of the State
Governments/Union Territory Administrations and the
Central Ministries/Departments. The outlays for different
items under the Programme are derived from the relevant
Plan heads under State Governments/Union Territory
Administrations and Nodal Ministries/Departments at the
Centre. While some schemes, like, Family Welfare
Programme are funded entirely by the Central Government,
a number of programmes, like, Jawahar Gram Samridhi
Yojana, Indira Awaas Yojana, Bonded Labour Rehabilitation
etc. are jointly financed by the Centre and the States.

Statement-|

All India Performance of 20-Point Programme (From 1997-98 to 1999-2000)

Sl.  Point Item Unit 1997-1998 1998-1999 19989-2000
No. No. Target Achieve- % Target Achieve- % Target Achieve- %
ment ment ment
1 2 3 4 5 6 7 8 9 10 11 12 13
1. 1B Jawahar Rozgar Yojana@ Mandays 3864.9 4059.2 105.0 3964.8 3804.8 96.0 - 2655-6 -
Lakh

2. 5A Distribution of Surplus Land 000 Acres 52.3 374 720 65.6 254 390 448 256 57.0

3. 7A Drnking Water Prob. 000 Nos. 99.6 117.8 118.0 1049 1122 107.0 90.1 732 83.0
(Village/Habitations)

4. 8A Community Health Centre  Nos. 206.0 310 150 729.0 1120 150 729.0 920 13.0
(CHC)

5. 8B Primary Health Centre (PHC) Nos. 596.0 109.0 18.0 3810 3250 850 381.0 144.0 38.0

6. 8D Immunisation of Lakh Nos. 255.5 230.1 90.0 2512 2353 94.0 2472 2403 970
Children **@@

7. 9C ICDS Blocks Oprl. (Cum.)$ Nos. 3818.0 3835.0 100.0 3882.0 3882.0 100.0 3882.0 3883.0 100.0

8. 9D Anganwadies (Cum.)$ 000 Nos. 397.2 3548 89.0 4082 438.0 107.0 4412 4959 1120

9. 11A SC Families Assisted 000 Nos. 2480.0 2188.4 88.0 2425.0 2559.2 106.0 2500.0 1930.6 77.0
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12 3 4 5 6 7 8 9 10 11 12 13

10. 11B ST Families Assisted 000 Nos. 1096.6 1009.0 92.0 1100.7 1181.9 1070.0 113.4 1029.0 92.0

11.14C Indira Awas Yojana (for 000 Nos. 718.3 7758 108.0 9875 888.0 90.0 8452 836.4 99.0
Construction of New House)@

12. 14D EWS Houses Provided 000 Nos. 168.1 105.0 62.0 118.2 1169 99.0 68.6 102.5 149.0
13. 14E LIG Houses 000 Nos. 375 232 620 578 412 710 402 26.8 67.0
14. 14F Indira Awas Yojana (for 000 Nos. - - - - ~ - 426.5 1422 33.0
up-gradation of Houses)
15.15 Slum Improvement 000 Nos. 1189.9 13155 111.0 4330.3 33444 77.0 4706.2 5572.6 118.0
(Population)
16. 16A Tree Plantation Lakh Nos.11166.110326.3 92.011166.1 11542.3 103.0 12130.411771.6 97.0
17.16B Area to be covered 0OOHect. 1146.8 8706 76.0 1175.0 1588.5 135.0 1318.5‘1399‘4 106.0
18. 19A Village Electrified Nos. 3000.0 3156.0 105.0 2000.0 2757.0 138.0 2000.0 1914.0 96.0
19. 19B Pump sets Energised 000 Nos. 240.0 260.0 108.0 250.0 3459 138.0 250.0 277.2 111.0
20.19C Improved Chullahs** 000 Nos. 2258.0 1943.1 86.0 1198.0 1249.8 104.0 1845.0 1732.1 94.0
21.19D-Bio-gas Plants** 000 Nos. 1322 129.9 98.0 100.7 112.0 111.0 1204 124.8 104.0

* Centrally Sponsored Scheme on 50:50 Centre/State Share.
@ Centrally Soponsored Scheme on 80:20 Centre/States Share.

@@ Lowest of the figures for DPT, Polio and BCG has been taken on the basis of the furnished by Ministry of Health

& Family Welfare and States/UTs.
**  Centrally Sponsored Scheme on 100% Central Share.

$ The figures as given by the D/o Women & Child Dev./M/o Human Resource Development has been adopted.
Legend : ICDS - Integrated Child Development Services ST - Scheduled Tribes SC - Scheduled Castes

State MAHARASHTRA Statement-Ii

Sl Point Item Units 1997-1998 1998-1999 1999-2000

No. No. Target  Ach. % Target  Ach. %  Target Ach. %

1 2 3 4 5 6 7 8 9 10 11 12 13

1. 1B Jawahar Gram Samridhi Number of 52438000 52774000 101 54122000 40381000 75 54122000 34155000 63
Yojana (JGSY) Mandays

2. 5A  Distribution of Surplus Land  Acres 1670 1261 76 2600 764 29 600 958 160

3. 7A  Drinkng Water Problem (Vill/  Numbers 5607 6621 115 10000 10156 102 7000 4690 67
Habitations Covered) R

4. 8A Community Health Centres Numbers 19 6 R H 3 9 34 34 100
(CHC)

5. 88 Primary Health Centres (PHC) Numbers 53 4 8 15 - 0 15 38 253
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1 2 3 4 5 6 7 8 9 10 " 12 13
6. 8D Immunisation of Children Number of Infants 2162100 2136807 99 2011000 2148434 107 1996650 2188886 110
(DPT, Polio & BCG) Immunised
7. 9C ICDS Blocks Operational (Cumulative)Numbers 274 274 100 271 271 100 271 271 100
8. 9D Anganwadis (Cumulative)Numbers 40776 28951 Tt 40776 39988 98 36665 60671 43
9. 11A SC Families Assisted No.of families 140000 157787 113 140000 114433 8 140000 148326 106
10.11B ST Families Assisted No.of families 125301 121517 97 125031 162395 130 140000 148326 106
11.14C Indira Awaas Yojana (New No.of families 61123 60708 99 78092 54532 70 56453 61647 109
Construction of Houses)
12.14D Economically Weaker No.of Houses 3000 8 3 540 2 4 1170 1170 100
Sections (EWS) Houses
13.14E Low Income Group (LIG) No.of Houses 2510 2607 104 4424 2523 57 4258 4752 112
Houses
14.14F Indira Awaas Yojana (For No.of Houses - - - - - - 28227 8668 31
Upgradation of Houses)
15.15  Sium Improvement No. of Persons 341230 292190 86 372200 365616 88 474453 460675 97
Covered
16.16A Tree Plantation on Private No. of 115000000 93802000 82 115000000 83736000 73 115000000 85082000 74
Lands tree's Planted
17.16B Area Covered - Public Hectare 126000 6676 5 126000 92505 73 126000 78587 62
& Forest Lands
18.19B Pumpsets Energised No.of Pumpsets 49000 443%6 9N 61000 58810 96 50000 64054 128
Instailed
19.19C Improved Chullahs Numbers 200000 161543 81 100000 89785 90 140000 107963 77
20.18D Bio-gass Plants No. of Plants 15000 15406 103 12000 13342 11 12000 13882 116
Instatied

Legend : ICDS - Integrated Child Development Services

Standardisation of Ayurvedic Medicines

*359. DR. SANJAY PASWAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether the Government have set world level
standards for the Ayurvedic medicines being
manufactured in the country in view of their world wide
demands;

(b) if so, the details thereof;

(c) the details of the units manufacturing costly
medicines like the Swarnbhasm, Hirakbhasm, Paradbhasm,
Kesaryakta by using modern equipment in their
manufacture;

ST - Scheduled Tribes

SC - Scheduled Castes

(d) whether the substitutes of the above medicines
bearing the same names are being sold in the market
which are of inferior quality; and

(e) it so, the measures being taken by the
Government to check the same and to enforce a prescribed
standard in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. C.P. THAKUR) : (a) and (b) Government has set up
Ayurvedic Pharmacopoeia Committee to lay down the
standards and guidelines to prepare Ayurvedic drugs.

The standards of 158 Ayurvedic drugs of plant origin
have been published and monographs of another 100 ,
drugs are under publication.
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385 single drugs of plant origin of Ayurvedic, Siddha
and Unani drugs and 275 Ayurvedic compound
formulations have been allocated to 32 Laboratories/
Institutions to develop pharmacopoeial standards.

(c) As per information available with the Central
Council for Research in Ayurveda & Siddha (CCRAS),
M/s Zandu, Baidyanath, Sandu, Dabur, Charak, Dhoot-
apapeshwar, Unjha etc. are among those who use modern
equipments while manufacturing such items.

(d) and (e) The quality of the medicines is checked
by the State authorities who are empowered to take action
under the law where warranted. Government is in the
process of assisting State Drug Testing Laboratories to
modernize their units so that they are equipped to test the
samples of ISM&H medicines.

[English)
Production of Milk

*360. SHRI IQBAL AHMED SARADGI :
SHRI G. MALLIKARJUNAPPA :

Will the Minister of AGRICULTURE be pleased to state :

(a) whether the dairy industry has prepared a four-
pronged strategy to gear up for the WTO regime to achieve
production of 9.6 million tonnes of milk by 2010;

(b) if so, whether it is a fact that India’s share in
world milk production is at 13.6%; and

(c) the steps taken by the Government to maintain
India’s leadership in world dairy industry?

THE MINISTER OF AGRICULTURE AND MINISTER
OF RAILWAYS (SHRI NITISH KUMAR) : (a) and (b) No such
strategy has been prepared by dairy industry. However, the
Dairy Industry Conference made certain recommendations
in its meeting held in December 2000, for (i) improving
productivity, (i) Improving our image as a supplier of safe
and quality products, (iii) minimizing our cost of production;
and (iv) devising appropriate marketing strategies.

Milk production has shown a growth rate of 4.16%
during the last 5 years. At this growth rate, it is estimated
that annual milk production will reach 122 million tonnes
by 2010. India’s share in world milk production is 13.16%.

(c) For maintaining the tempo of milk production in
the country, the Government of India has been implementing

the following schemes :
f
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(1) Extension of Frozen Semen Technology and
Progeny Testing Programme,

(2) National Bull Production Programme,

(3) Assistance to States for Fodder Development,
(4) Assistance to States for Control of Animal Diseases,
(5) National Project on Rinderpest Eradication,
(6) Integrated Dairy Development Project,

(7) A National Project for Cattle and Buffalo
Breeding by combining schemes at (a) and (b)
above.

In addition to the above, the co-operative mitk unions/
federations in various states have drawn long term plans,
with the assistance of National Dairy Development Board
(NDDB), for promoting the activities in processing and
manufacturing facilities, quality assurance, productivity
enhancement etc.

Memorandum from Stenographers

3513. SHRI JAI PRAKASH : Will the PRIME MINISTER
be pleased to state:

(a) whether a request has been received from the
Federation of Stenographers’ of Central Secretariat and
Allied Offices seeking recognition or facility of
correspondence and meeting; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL AND TRAINING,
DEPARTMENT OF PENSIONS AND PENSIONERS
WELFARE OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY
AND SPACE (SHRIMATI VASUNDHARA RAJE)
(a) Yes, Sir.

(b) There is no provision at present under the
Central Civil Services (Recognition of Service Association)
Rules, 1993 for recognition of Federation of the Central
Government Employees. These Rules, however, are not
applicable to the industrial workers of the Ministry of
Railways and Defence for whom separate rules have been
notified by respective Ministries.
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Equipment Out of Order in Hospitals

3514. SHRI SHEESH RAM SINGH RAVI : Will the
MINISTER OF HEALTH AND FAMILY WELFARE be
pleased to refer to the reply given to Unstarred Question
No. 132 dated July 24, 2000 regarding equipment out of
order in hospital and state:

(a) whether the information has been collected;
(b) if so, the details thereof; and

(c) the details of equipments declared condemned
alongwith the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) :
(a) No, Sir.

(b) Does not arise.

(¢) The information is being collected and will be
laid on the Table of the House.

Attack on lraq

3515. SHRI PAWAN KUMAR BANSAL : Wil the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether U.S. war planes had bombarded certain
targets in Baghdad recently; and

(b) if so, the reaction of the Government of India
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI KRISHNAMRAJU) :  (a) Yes,
Sir. USA has recently resorted to bombing on lIraq.

(b) India has, in international fora and in Parliament,
consistently opposed unilateral armed action against lraq
as it is counter-productive and only serves to aggravate
the sufferings of the Iraqi people. India rejects the resort
to armed action and any attempt to effect any changes in
Iraq’s territorial integrity.

Production of Foodgrains

3516. SHRI SUBODH MOHITE : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether inspite of increased production of
toodgrains during the 90s, the growth rate in availability
of foodgrains per capita has come down during the above
period as compared to an increase during the 80s;
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(b) if so, details thereof; and

(c) the steps taken by the Government to improve
the position?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRiI SHRIPAD YASSO NAIK) : (a) and
(b) The per capita availability of foodgrains depends on
a number of factors such as change in stocks in
possession of traders, producers and consumers, imports,
exports besides population and production. Since these
factors (other than population) fluctuate from year to year,
so does the per capita availability of foodgrains and hence
its growth rate. The per capita availability ot foodgrains is
not strictly representative of actual level of consumption in
the country. Its growth rate during the decade of 90s is
—0.3% compared to 0.6% in the decades of 80s.

(¢) To increase production and improve agriculture
sector in different parts of the country, the Government has
decided to switch over from the conventional Schematic
approach to Macro Management mode for providing
assistance to States. The scheme envisages integration of
27 schemes into the scheme for supplementation/
complementation of States efforts through work plans
which will give flexibility to States to address the specific
problems faced by them, avoid overlapping in the contents
of different schemes and aim for all-round development of
agriculture.

[Translation]
Natural Calamity

3517. SHRIMATI SUSHILA SAROJ:
SHRI RAGHUVIR SINGH KAUSHAL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government are aware that 31
districts of Rajasthan are seriously suffering from the
scourage of famine;

(b) if so, the details of the assistance being provided
by the Union Government to the State Government;

(c) the headwise details of the assistance provided
by the Union Government to the Rajasthan Government
during the last year,

(d) whether the State Government has fully utilised
the assistance funds for the same purpose for which they
were allocated:.
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(e) if not, the details thereof alongwith the reasons
therefor; and

()  the concrete measures token/proposed to be
taken by the Government to ensure the full utilization of
said funds of the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and
(b) There is no famine. The Government of Rajasthan has
reported that 31 districts in the State are facing drought
like situation. Central share of Calamity Relief Fund (CRF)
for 2000-01 amounting to Rs. 165.25 crore, advance of 25%
of Central share of CRF for 2001-02 amounting to
Rs. 40.75 crore and assistance of Rs. 85.00 crore from the
National Calamity Contingency Fund (NCCF) have been
released. In addition, free transportation of drinking water
and fodder by the railways and release of 2.525 lakh
tonnes foodgrains at BPL rates, 1 lakh tonnes foodgrains
free of cost under Food for Work Programme, “feed grade”
foodgrains for use as cattle feed have been made.

(c) Central share of CRF amounting to Rs. 155.25
crore and assistance of Rs. 102.93 crore from National
Fund for Calamity Relief (NFCR) has been released.

(d) to (f) The State Government is reported to have
fully utilised the amount released last year. Details of
utilization during 2000-01 are not available. Distribution of,
relief at the ground level and proper utilization of
assistance provided is the responsibility of the State
Government. The Central Government is constantly
monitoring and reviewing the situation in close coordination
with the State Government.

Facilities of Desert Areas

3518.SHRI JASWANT SINGH BISHNOI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Union Govermment propose to
provide similar facilities to desert areas as are being
provided to hilly areas;

(b) if so, the details thereof;
(c) if not, reasons therefor;

(d) whether the Government propose to give special
weightage to every desert districts of Rajasthan; and

(e) if so, by when; and

() it not, reasons therefor? $
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THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) No, Sir. The desert areas
are already covered by the Desert Development Programme
which was started in the year 1977-78. The programme
currently covers 232 blocks of 40 districts in the country
including 16 districts of Rajasthan. The objectives of the
programme are combating drought and desertification;
encouraging restoration of ecological balance; mitigating
the adverse effects of drought and adverse edapho-
climatic conditions on crops and livestock, productivity of
land, water and human resources; promoting economic
development of the village community; improving socio-
economic conditions of the resource poor and
disadvantaged sections of the village community namely
the asset-less and women.

Further, the Border Area Development Programme is
also in operation in the border blocks in Rajasthan which
are also desert areas. The main objective of this
programme is to meet the special needs of the people
living in remote, inaccessible areas situated near the
border.

(b) to (f) Do not arise.
Scheme for Earthquake Victims by KVIC

3519.DR. JASWANT SINGH YADAV : Will the Minister
of SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES be pleased to state :

(a) whether the Khadi and Village Industries
Commission have formulated any scheme for the earthquake
victims of Gujarat;

(b) if so, the details thereof; and

(c) the extent to which the earthquake victims would
be benefited from it?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
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PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) and (b) The Khadi
and Village Industries Commission (KVIC) is in the process
of finalising the rehabilitation plan for the earthquake
affected area. The proposed rehabilitation plan, inter alia,
includes development of rural clusters, entrepreneurship
and skill development in trades such as masonry,
carpentry, plumbing, electrician etc. and financial assistance
under khadi and village industries programmes. Industries
such as carpentry, blacksmithy, agarbatti, masala, detergent
etc. have been identified for development of artisans’
clusters in Guijarat.

(c) With the proposed package of assistance it is
expected that about 27,000 artisans will be benefited.

[English]
Spurious Baby Food

3520.SHRI RAMJEE MANJHI : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether it is a fact that adulterated baby food,
milk and spurious baby cereals are freely being sold in
Delhi as has been brought out in ‘Delhi Times' magazine
section of the Times of India dated December 4, 2000;

(b) whether it is also a fact that the Governmient has
directed the areas SDMs to conduct PFA raids at all points
where these items are being sold; and

(¢) if so, number of samples were lifted and found
adulterated alongwith the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) to
(c) Government of Delhi has informed that it is not a fact
that adulterated baby food, milk and spurious baby cereals
are being freely sold in Delhi. They had directed SDMs
to conduct raids for lifting samples of baby food from their
respective areas. However, the work ot lifting of samples
could not be taken over in view of the fact that all the SDMs
were deputed to seal the polluted industrial units in their
areas under the directions of Supreme Court of India. The
Government of Delhi has been advised to pick up and
analyse samples of baby food on a regular basis.

[Translation]
Funds to State Government by NABARD

3521. SHRI RAJO SINGH : Will the Minister of
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AGRICULTURE be pleased to state:

(a) whether Bihar has requested for financial
assistance from NABARD for initiating various
developmental works in the State;

(b) if so, the details thereof;
(c) the total amount provided for this purpose; and

(d) the projects started by the State Government so
far?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Yes,
Sir. Bihar has requested NABARD for financial assistance
from Rural Infrastructure Development Fund (RIDF) for
taking up various rural infrastructure development works
in the State.

(b) and (c) A sum of Rs.14.95 crore under various
branches of RIDF have been disbursed by NABARD to
Government of Bihar for 1325 projects.

(d) Tubewell projects sanctioned under RIDF-I and
il as also Surface Water Minor lrrigation Projects
sanctioned under RIDF-lIl have been started so far.

[English]
Market Intervention Operation for Redgram

3522. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of AGRICULTURE be pleased to state:

(a) whether Government of Andhra Pradesh has
expressed concern over the prevailing market situation in
regard to the redgram crop;

(b) it so, the details thereof;

(c) whether it is a fact that against the minimum
support price of Rs. 1,200 per quintal the prices in the
important market are Rs. 1000 or 1100 per quintal;

(d) if so, whether Andhra Pradesh has requested to
instruct the NAFED to commence market intervention
operation for redgram; and

(e) if so, the details thereof and steps taken by the
Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to
(e) Yes, Sir. Andhra Pradesh Government has

expressed that the price 6f Redgram is ruling beiow the
P
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Minimum Support Price (MSP) and has requested the
Central Government to procure the same under Price
Support Scheme (PSS). Since, the price of Redgram
was ruling below the MSP, NAFED has already
commenced procurement operations under PSS in
different mandies of Andhra Pradesh and about 100
MTs of Redgram have aiready been procured. Further
procurement is in progress.

Right to Cast Vote by Post

3523. SHRI DALPAT SINGH PARSTE : Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) whether the Disability Rights Group has
approached the Government and demanded right to cast
their votes by post alongwith additional facilities and to
amend the Act suitably which was enacted in 1995;

(b) if so, details thereof and the reaction by the
Government thereon;

(c) whether any fresh approach has been made
after the visit of Stephon Hawking recently; and

(d) if so, details thereof and the time frame worked
out therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) and (b) A Civil Writ Petition No.
5309 of 1999 has been filed in the Hon'ble High Cour
by Shri Javed Abidi and others as Petitioners, who are
members of an informal group known as the Disability
Rights Group for notification under the Representation of
People Act, 1951, making all persons with physical
disabilities as voters eligible to cast their vote through
postal ballot. The case is at present subjudice.

There is a proposal to amend the Persons with
Disabilities (Equal Opportunities, Protection of Rights and
Full Participation) Act, 1995,

(c) No, Sir.
(d) Does not arise.
Soll Testing Under MPLADS

3524. SHRI ANANDRAO VITHOBA ADSUL : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to bring soil
testing schemes under MPLADS scheme; 4
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(b) if so, the details thereof;, and
(c) if not, the reasons therefore?

THE MINISTER OF STATE OF THE DEPARTMENT
OF DISINVESTMENT AND THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING, MINISTER OF STATE IN
THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR! ARUN SHOURIE) : (a) to (c) Under the Member
of Parliament Local Area Development Scheme
(MPLADS), developmental works based on locally felt
needs are taken up on recommendations of the MPs.
The emphasis is on creation of durable assets. The
proposal for soil testing does not conform to the present
Guidelines on MPLADS.

Minimum Export Price of Coir Products

3525. SHR! V.M. SUDHEERAN : Will the Minister
of SMALL SCALE INDUSTRIES, -AGRO AND RURAL
INDUSTRIES be pleased to state:

(a) whether Government have received any
representation from Government of Kerala and other
organisations requesting the retention of the minimum
export price of coir products at the 1997 level; and

(b) if so, the decision of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMAT! VASUNDHARA RAJE) : (a) Yes, Sir.

(b) The Government did not grant Ex-post-facto
approval to the proposal of the Coir Board to revise the
MEP with effect from 22.8.1997.

Bhopal Gas Tragedy

3526.DR. RAM CHANDRA DOME :
SHRIMAT! MINATI SEN :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether the Govemment are aware that the 16th
anniversary of the Bhopal gas tragedy, which claimed over
10,000 lives was observed with a number of programmes
being held to mark one of the biggest industrial mishaps
as reported in the Hindustan Times on December 4, 2000;

(b) if so, whether in view of the pecuniary conditions
of some patients, the Govermment are contemplating to
provide life-long medical free care to MIC exposure
patients;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) to
(d) Information is being collected and will be laid on the
table of the House.

Tool Room-cum-Production-cum-Training Centre

3527. SHRI T. GOVINDAN : Will the Minister of SMALL
SCALE INDUSTRIES, AGRO AND RURAL INDUSTRIES

be pleased to state:

(a) whether the Government have received a
request/proposal from Kerala State Electronics Development
Corporation Ltd. for setting up of a Tool Room-cum-
Production-cum-Training Centre at Trivandrum in Kerala;

(b) if so, the details thereof, and
(c) the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) and (b) Kerala State
Electronics Development Corporation Ltd. (KELTRON) had
sent a proposal to Government of India seeking financial
assistance for setting up to a Tool Room-cum-Production-
cum-Training Centre at Thiruvananthapuram, Kerala.

(c) The Central Government's Scheme to render
one-time financial assistance State/State Agencies for
setting up Mini Tool Room & Training Centres, has now
been approved and notified to all the States on 1.3.2001
stating that the State desirous of setting up of Mini Tool
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Room & Training Centres should submit their revised,
proposals in the prescribed proforma. 'KELTRON' has
also been advised to submit their revised proposal in
the prescribed performa and in accordance with the
approved guidelines.

Fish Processing Technology

3528.SHRI MAHBOOB ZAHEDI : Wili the Minister of
AGRICULTURE be pleased to state :

(a) whether the allocation for the scheme for
strengthening traditional Fish Processing Technologies/
Marketing was not utilised during 1997-98 and 1998-99
by the Department of Food Processing Industries;

(b) if so, the fact thereof;

(c) whether it is a fact that in the current financial
year the Government have drastically reduced the
allocation to Rs. 5.00 lakhs only due to non-receipt of any
complete and viable proposal under the scheme;

(d) whether the Department has taken steps to
popularise and tie up through the Veterinary Institutions,
Agricultural Universities and Fisheries Cooperatives to get
better results on the production of value added products
from Low Value fish; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) and (b)
Yes, Sir. The allocation could not be uitlised due to non-
resceipt of any complete and viable proposal.

(c) Yes, Sir.

(d) and (e) The department have sent letters to a
number of Veterinary institutions, Agricultural Universities
and Apex Bodies of Fisheries Co-operatives for sending
proposals under the Schemes for Strengthening of
Traditional Fish Processing Technologies and Marketing,
and for Utilisation of Low Value Fish to Make Value Added
Products.

Production of Soyabean

3529. SHRI MOINUL HASSAN : Will the Minister of
AGRICULTURE be pleased to state:

(a) total production of Soyabean for each of the last
three years;
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(b) the Demand-supply position of Soyabean; and

(c) the per capita consumption of Soyabean in India
for each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The
total production of Soyabean during the last 3 years is as
under:
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000 tonnes
Year Production
1997-98 — 6463.1
1998-99 — 7143.0
1999-2000 - 6791.5

(b) and (c) The demand and supply position is not
calculated on the basis of an individual oilseed but is
worked out annually on the basis of all oilseeds taken
together.

Similarly, the per capita consumption for one oilseed
is not worked out but it is for all oilseeds taken together.
During the period of Ninth Five Year Plan per capita
consumption of edible oil is 7.30 Kg. per year according
to normative approach.

Self Employment Scheme for SCs/STs

3530. SHRI RAMSHETH THAKUR : Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be plesed to
refer to the reply given to Unstarred Question No. 455
dated July 26, 2000 and state :

(a) whether the requisite information has since been
collected,;

(b) it so, the details thereof;

(c) if not, the reasons for delay in collecting the
infomation; and

(d) the time by which information is lkiely to be
collected?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHY) : (a) to (d) A statement indicating reply
to Unstarred Question No. 455 dated July 26, 2000 is
enclosed. It took sometime to collect relevant information.
Reply in respect of Scheduled Tribes is under collection
and will be submitted separately.

to Questions 48

Statement

Reply in respect of Lok Sabha Unstarred Questions
No. 455 for July 26, 2000 is as under :

(a) The following schemes are being implemented
by Ministry of Social Justice and Empowerment for
educational, economic and social upliftment of Scheduled
Castes and Other Backward Classes :

(i) Special Central Assistance to Special
component Plane,

(ii) Assitance to State Scheduled Castes
Development Corporations (SCDCs),

(iii) National Scheduled Castes and Scheduled
Tribes Finance and Development Corporation
(NSFDC), ‘

(iv) National Safai Karamcharis Finance and
Development Corporation (NSKFDC),

(v) Post Matric Scholarship to SC and ST students,

(vi) Pre-Matric Scholarship to the children of those
engaged in unclean occupations,

(vii) Special Educational Development Programme
for SC Girls belonging to very low literacy
levels,

(viii) National Overseas Scholarship to SC, ST etc.
students,

(ix) Coaching and Allied Scheme for SCs,
(x) Book Bank for SCs,

(xi) Construction of Hostels for SC Girls/Boys,
(xii) Upgradation of merit,

(xiii) National Scheme of Liberation and
Rehabilitation ' of Scavengers and their
dependents,

(xiv) Implementation of Protection of Civil Rights Act,
1955 and the Scheduled Castes and Scheduled
Tribes (Prevention of Atrocities) Acts, 1989,

(xv) Supporting Projects of All India or Inter-State
nature for Scheduled Castes (Research &
Training').

(xvi) Grant-in-aid to Voluntary Organisations working
for the welfare of Scheduled Castes,
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(xvii) Pre-Matric Scholarships for OBC students,
(xviii) Post Matric Scholarships for OBC students,
(xix) Hostels for OBC Boys and Girls,

(xx) National Backward Classes Finance and
Development Corporation (NBCFDC),

(xxi) Grant-in-Aid to Voluntray Organisations working
for the welfare of OBCs.

Details on these schemes have been indiciated in the
Annual Report of the Ministry for 1999-2000, which have
been laid in the Parliament and also given in the website
of the Ministry

(b) The amount of financial assistance extended to
the State/UTs including Maharashtra under the schemes
of the Ministry of Social Justice and Empowerment for the
last 3 years is at Annexures |-XV.

(c) and (d) The data regarding the physical coverage
of the beneficiaries are maintained by the States/UTs and
Scheduled Castes Development Corporations. Though the
schemes are operated using central funds, applicants are
expected to approach the respective State/UT Govts. under
various schemes. Even in regard to National Scheduled
Castes and Scheduled Tribes Finanace and Development
Committee (NSFDC) and National Safai Karamcharis
Finance and Development Corporation (NSKFDC), funds
are given to beneficiaries through the Scheduled Castes
Development Corporations, where they are in existence or
directly through the State Governments/UT Administrations
where they are not.

Annexure—I

Special Central Assistance to Special
Component Plan for Scheduled Castes.
Released during IX Plan Period

(Rs. in Lakhs)
Sk State/ 1997-98 1998-99 1999-2000
No. Ut Released Released Released
1 2 3 4 5
1. Andhra Pradesh 2680.13 3388.78 4134.94
2. Assam 142.18 596.66 695.31
3. Bihar 2808.20 3620.07 3471.49
4. Gujarat 1659.99 371.40 682.27

Phalguna 30, 1922 (Saka)

to Questions 50

1 2 3 4 5
5. Goa 3.83 2.72 5.49
6. Haryana 546.41 741.77 840.36
7. Himachal Pradesh 256.91 259.56 298.18
8. J&K 73.87 132.80 183.44
9. Karanataka 1389.35 1820.07  2097.36
10. Kerala 645.94 724.54 813.24
11. Madhya Pradesh 194524  2237.08  3303.27
12. Maharashtra 1922.45 1673.92  2067.30
13. Manipur 6.58 10.62 12.654
14. Orissa 1925.47 2281.57 1907.72
15. Punjab 0 1119.74  1280.29
16. Rajasthan 2279.81 257548 2792.68
17. Sikkim 4.44 4.03 22.37
18. Tamil Nadu 1756.90 3236.93  4036.92
19. Tripura 106.28 108.72 159.14
20. Uttra Pradesh 7646.66 7518.15  9728.65
21. West Bengal 2848.78 3378.39  4862.00
22. Chandigarh 18.16 22.00 25.00
23. Delhi 135.43 201.71 149.91
24, Pondicherry 23.99 73.29 30.13
Total 30827.00 36100.00 43700.00
Annexure-l|

State-wise and year-wise release of funds from
1997-98 to 1999-2000 under the Scheme of assistance
to Scheduled Castes Development Corporation

{SCDCs)
(Rs. in Lakhs)
SI. Name of the 1997-98 1998-99 1999-2000
No.  State/UT
1 2 3 4 5
1. Andhra Pradesh .396.50 1365.77 818.23
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1 2 3 4 5 1 2 3 4 5
2. Assam 15.37 Nil Nil 2. Arunachal Pradesh 0 0 130
3. Bihar Nil Nl Nil . 3 Agsam 0 28598652 2334.249
4. Guijarat Nil Nil Nil .
4. Bihar 0  797.152 1675.372
5. Haryana 78.30 41.15 Nil
5. Goa 0 Nil 0
6. Himachal Pradesh 34.88 143.22 Nil
6. Guijarat .
7. Jammu & Kashmir 34.73 Nil Nil vjara o 50254 0
8. Karnataka 624.90  970.39 Nl 7 Hayana 0 57.57 0
9. Kerala 49.14 15302 12493 B Himachal Pradesh 0 19.832 18
10. Madhya Pradesh 25.47 4.77 Nil 9. Jammu & Kashmir 14.9 44.85 12
11. Maharashtra 1050.33 Nil Nil 10. Karnataka 0 Nil . 1335.18
12. Orissa Nil Nil Nil 11. Kerala 0 Nil  739.865
13. Punjab 240.19 17517 Nil 12. Madhya Pradesh 0 Nil  193.849
14. Rajasthan 82.75 Nil Nil 13. Maharastra 967.78 471.24 0
15, Tamil Nadu 321.48 318.50 140.00
14. Manipur 0 507.8  721.78
16. Tripura Nil Nil Nil )
15. Meghalaya 0 749.058 608.526
17. Uttar Pradesh  1220.58  1701.94 85.72
18. West Bengal Nil 1101.47  661.13 16. Mizoram 0 521.008  334.75
19. Chandigarh Nil 2460 169.90 7. Nagaland 0 108426  673.11
20. Delhi 223.95 Nil Nil 18. Orissa 47.16 57.35 665.4
21. Pondicherry Nil Nil Nil 19. Punbjab 0 551.2841 0
22 Daman & Diu and 63.96 Nil Nil 20. Rajasthan 84.7 450.53  526.59
Dadra Nagar Haveli
21. Sikkim 0 0.3729 0
23. Goa 13.45 Nil Nil
22. Tamil Nadu 396.78 968.86  516.96
24. Sikkim 24.02 Nil Nil
23. Tripura 0 113.48448 190.01
4500.00  6000.00  2000.
Total 00.00 24. Uttar Pradesh  705.392 621.65 1261.847
Annexure-lii 25. West Bengal (o] Nil  411.0066
Centrally Sponsored Scheme of Fost Matric 26. Andaman & Nicobar 0 1.0613  0.5476
Scholarship to SC and ST students-Central
assistance released during last 3 years 27. Daman & Diu 0 1.15164 1.27
(Rs. in Lakhs) 28. Dadra & Nagar Heveli 0 1.83 0
sl  Stae 1997-98  1998-99 199g-2000 2o~ Delhi 0 Nl 0
No. 30. Guwahati Project 3 0 0
1 2 3 4 5 31. Pondicherry 0 13.95706 15

1. Andhra Pradesh 3197.288  2639.458 3724.605 Total 5417 10000 16089.82

R 4
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Annexure-lV 1 2 3 4 5
Centrally Sponsored Scheme of Pre-Matric
Scholarship to the Children of those 2. Assam 9.00 Nil 3.50
Engaged in Unclean Occupations
Central Assistance Released (Rs. in Lakhs) 3. Bihar Nil Nil Nil
Sl Name of the  1997-98  1998-99 1999-2000 4. Gujarat Nil Nil Nil
No. State/UT . .
5. Haryana Nil Nil Nil
1 2 3 4 5
6. Himachal Pradesh Nil 26.00 Nil
1. Andhra Pradesh 2.61442 30.28969 74.07773
2. Bihar Nil 2.75 33.25 7. Jammu & Kashmir Nil Nil Nil
3. Goa Nil 0.358 Nil 8. Karnataka 24.36 194.51 35.44
4. Guijarat 88.77000 100.600 306.33325
9. Kerala Nil Nil Nil
5. Haryana Nil  62.83581 13.44
6. Himachal Pradesh Nil 0.04 Nil 10. Maharashtra Nil Nil Nil
7 Jammu & Kashmir 1.2145 0.69 Nil 11. Madhya Pradesh 182.74 NIl 277.99
8. Karanataka 27.3395 9.47 Nil
9. Kerala Nil 0.7  7.0035 12. Manipur Nil Nil il
10. Madhya Pradesh 9.73225 90.22125 86.04775 13. Orissa Nil Nif 24.973
11. Maharashtra 21.2515 90.9805 174.6635 . .
14, Punjab Nil Nit Nil
12. Orissa Nil Nil  7.72784
13. Punjab Nil Nil 4.830093 15. Rajasthan Nil 84.15 Nit
14. Sikkim Nit 007375 060175 16 Tamil Nadu 339.00  114.00 Nil
15. Tamil Nadu 27.926 34.4335 63.26125
. Nil 10. 10.
16. Tripura 1.6863 29082  2.0225 17. Tripura ' 0.00 0.00
17. Uttar Pradesh 24.4575 8.55 Nil 18. Uttar Pradesh Nil Nil Nil
18. Delhi Nil i
8. Delhi ' 5 NIl 19, West Bengal Nil Nil Nil
19. Pondichery Nil Nil 15
20. Chandigarh Nil Nil Nil
Total 200.00000 440.00000 788.26
21. Pondicherry Nil Nil Nil
Annexure-V
Detail of Central Assistance Released during last Total 600.00 693.66 750.00
three years under Centrally Sponsored Scheme o
of Construction of Girls Hostel for SCs 22. Jawahar Lal Neh. Univ. Nil 70.00 Nit
(Rs. in Lakhs) 23 Kurukshetra Univ. Nil 30.00 Nil
No. State/UT
1 > 3 4 5 25. Pondicherry Univ. Nil Nil 37.18
1. Andhra Pradesh 44.90 266.00 398.10 Total . 600.00 793.68 837.00
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Annexure-Vi

Detail of Central Assistance Released during last
three years under Centrally Sponsored Scheme
of Construction of Girls Hostel for SC Boys

(Rs. in Lakhs)

Sl.  Name of the’ 1997-98 1998-99 1999-2000
No.  State/lUT
1 2 3 4 5
1. Andhra Pradesh Nil Nil 122.40
2. Assam 5.50 Nil 5.00
3. Bihar Nil Nil Nil
4. Guijarat Nil 66.091 Nil
5. Haryana 4.00 Nil Nil
6. Jammu & Kashmir 19.51 Nil Nil
7. Karnataka Nil 36.18 483.82
8. Kerala Nil 50.00 Nil
9. Mabharashtra Nil Nil Nil
10. Madhya Pradesh  666.75 574.53 254.19
11. Manipur Nil Nil Nil
12. Orissa 30.00 Nil 7.84
13. Punjab 30.00 20.00 Nil
14. Rajasthan 129.66 243.20 N
15. Tamil Nadu Nil Nil 211.75
16. Tripura 20.00 10.00 10.00
17. Uttar Pradesh Nil Nil Nil
18. West Bengal Nil Nil Nil
19. Chandigarh Nil Nil 20.00
20. Pondicherry Nil Nil Nil
Total 905.42 1000.00 1115.00
21. Jawahar Lal Neh. Univ. Nil 70.00 Nil
22. Kurukshetra Univ. Nil 30.00 Nil
23. Pondicherry Univ. Nil Nil 37.15
24. Amravati University Nil Nil 42.85
Total 905.42 1100.00 1195.00

‘March 21, 2001

Annexure-VIl

to Questions

56

Detall of Central Assistance Released during
last three years under Centrally Sponsored Scheme
of Book Banks for SCs/STs

(Rs. in Lakhs)
Sl.  Name of the 1997-98  1998-99 1999-2000
No. State/UT
1 2 3 4 5
1. Andhra Pradesh Nil Nil 26.232
2. Assam Nil Nil 0.573
3. Bihar Nil 9.10 Nil
4. Gujarat Nil Nil 1.344
5. Goa Nil 0.15 0.60
6. Himachal Pradesh 0.63 Nil 2.46
7. Haryana 5.505 1.055 9.74
8. Jammu & Kashmir  6.00 6.00 Nil
9. Karnataka 52.44 ° Nil 57.50
10. Kerala 11.96 Nil 11.10
11. Maharashtra Nil Nil 82.34
12. Madhya Pradesh 31.39 Nil Nil
13. Manipur 1.00 Nil 3.00
14. Orissa 5.00 Nil 8.00
15. Punjab 10.995 Nil Nil
16. Rajasthan 15.00 42.14 Nil
17. Tripura 1.91 3.2945 3.30
18. Uttar Pradesh Nil 25.48 Nil
19. Tamil Nadu Nl 2427 2881
20. West Bengal Nil Nil Nil
21. A & N Island Nil Nil Nil
22. Chandigarh Nil Nil 0.34
23. Dethi 7.80 8.18 5.72
24. Daman & Diu 0.07 Nil Nil
25. Pondicherry Nit Nil 2.26
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1 2 3 4 5 Annexure-IX
Dadra & N Haveli Nil 0.73 Nil Detail of Central Assistance Released during
26. Dadra agar Havell NI ’ ! last three years Under Centrally Sponsored
Total 149.70° 120.4015  243.321 Coaching & Allied Scheme for SCs/STs
(Rs. in Lakhs)
Annexure-Vlii
Detail of Central Assistance Released during SI.  Name of the 1997-98  1998-99 1999-2000
last three years Under Central Sector Scheme No.  State/UT
of Upgradation of Merit for SCs/STs
2 3 4 5
(Rs. in Lakhs)
1. Andhra Pradesh 28.70 34.56 11.44
SI.  Name of the 1997-98  1998-99 1999-2000 i ) )
No. State/UT 2. Assam Nil Nil Nil
3. Bihar Nil Nil Nil
1 2 3 4 5
4. Gujarat 0.31 Nil Nil
1. Andhra Pradesh 2.28 Nit 5.47 5. Goa Nil Nil Nit
2. Assam 3.57 Nil 3.45 6. Himachal Pradesh Nil Nil Nil
3. Arunachal Pradesh  1.02 Nil 1.56 7. Haryana 0.35 3.12 1.54
5 Goa Nil Nil 0.75 9. Karnataka 11.17 13.75 1.19
10. Kerala Nil 5.21 10.15
6. Haryana 2.31 7.73 8.76
11. Maharashtra Nil Nil Nil
7. Himachal Pradesh 0.18 0.54 0.25
12. Manipur Nil Nil Nil
8. Jammu & Kashmir Nil Nil Nil
13. Madhya Pradesh 43.12 82.94 66.09
9. Karnataka Nil Nil NIl 14. Meghalaya Nil Nil 1.79
10. Kerala Nil 1.50 Nil 15. Naga'and Nil Nil ! Nil
11. Madhya Pradesh 21.45 55.74 39.15 16. Orissa Nil Nil 4.99
12. Mizoram Nil Nil Nil 17. Punjab 2.45 3.39 1.89
13. Orissa Nil Nil Nil 18. Rajasthan 17.76 43.18 Nil
14. Punjab Nil Nil 0.45 19. Tamil Nadu 1.98 Nit Nil
15. Rajasthan 8.32 16.99 15.51 20. Tripura 7.16 Nil 0.67
. i i il
16. Tamil Nadu Nil Nil i 21 Uttar Pradesh Nil Nl Ni
22. West Bengal Nil Nil Nil
17. Tripura 1.05 2.10 3.00
23. Delhi 3.57 2.83 6.79
18. Uttar Pradesh 33.00 12.108 71.65
24. Andaman & Nicobar  Nil 0.98 Nil
19. West Bengal Nil 3.29 Nil Islands
Total 76.00 100.00 150.00 Total 116.57 189.96 106.79
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Annexure-X

Detail of Central Assistance Released during
last three years Under Coaching & Allied Scheme for SCs/STs

to Questions 60

(Rs. in Lakhs)

Sl.  Name of Name of 1997-98 1998-99 1999-2000
No. State University
1 2 3 4 5 6
1. Andhra Pradesh Nagarjuna University Nil 14.54 2.70
2. Andhra Pradesh Sh. Venkateshwara University Nil Nil 4.07
3. Andhra Pradesh Osmania University Nil Nil 6.38
4. Andhra Pradesh J.N. Technical University Nil Nil 1.55
5. Gujarat Guijarat University Nil Nil Nil
6. Karnataka Mysore University 1.15 Nil Nil
7. Karnataka Karnataka University Nil Nil Nil
8. Madhya Pradesh Awadh Pratap Singh University 3.19 .13.63 Nil
9. Madhya Pradesh Vikram University 4.68 4.03 7.90
10. Madhya Pradesh Devi Ahilya Vishwavid. 3.14 Nil Nil
11. Maharashtra B.R. Ambedkar University 3.40 Nil Nil
12. Maharashtra Nagpur University . Nil 9.54 Nil
13. Maharashtra Pune University Nil Nil 3.56
14. Punjab Guru Nanak Dev University 9.20 1.81 5.42
15. Punjab Punjabi University 10.88 12.32 Nil
16. Uttar Pradesh Moti Lal Nehru Eng. College 2.27 10.87 4.59
17. Uttar Pradesh Allahabad University 11.22 4.34 7.75
18. Uttar Pradesh H.N. Bahuguna University 3.18 5.43 5.49
19. Uttar Pradesh B.R. Ambedkar University, Agra 0.74 2.05 3.15
20. Uttar Pradesh Lucknow University 3.53 4.78 4.89
21. Arunachal Pradesh Arunachal University Nil Nil Nit
22. Haryana Kurukshetra University Nil 3.23 3.23
23. Sikkim Sikkim Gowt. College Nil Nil 2.06
Total 56.58 77.57 62.74
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1 2 3 4 5 6
1. Andhra Pradesh Rao's Study Circle, Hyd. Nil Nil 1.69
2. Delhi S.N. Das Gupta College Nil Nil 8.25
3. Delhi Rau's IAS Study Circle 1.42 Nil Nil
4. Delhi Sachdeva New PT. College Nil Nit Nil
5. Delhi S.S.C Nil Nil Nil
6. Delhi Employment Today Nil Nil Nil
7. Delhi Dethi Education Centre Nil 3.39 17.52
8. Maharashtra TIS.S. Nil Nil Nil
9. Maharashtra Chaitanya Bahu. Samiti Nil Nil 1.02
10. Maharashtra National Instt. of Com. Ex. Nil Nil 6.90
11. Madhya Pradesh Richa Samaj Seva Nil Nil 0.93
12. Madhya Pradesh Shri Lav Shiksa Pra Samiti Nil Nil ! 0.93
13. Madhya Pradesh Jagnath Shiksha Pra. Sam Nil Nil 0.93
14. Madhya Pradesh Ashok Coach Centre Nil Nil 1.66
15. Madhya Pradesh Krishna Coach Cen. Bhopal Nil 8.44 Nil
16. Madhya Pradesh Ashok Mahila Man, Bhind. Nil 4.81 11.22
17. Madhya Pradesh Lal Bahadur Shik. Sansth. Nil Nil 0.48
18. Madhya Pradesh B. R. Amb. Instt. MHOW Nil Nit 1.87
19. Orissa L.C. Instt. Bhubaneshwar Nil 0.88 3.43
20. Orissa Orissa Study Circle Nil Nil 1.25
21. Jammu & Kashmir Instt. of MPA, Srinagar Nil Nil 2.39
Total 58.00 95.09 123.21
Annexure-X| 1 2 3 5
Funds Released under the National Scheme
of Liberation and Rehabilitation of Scavengers 2. Assam Nil Nil Nil
and their Dependents
3. Bihar 4.64 Nil Nil
(Rs. in Crores)
4. Gujarat 8.90 Nil  11.8059
No. State/UT
6. Himachal Pradesh Nil Nil Nil
! 2 3 4 5 7. Jammu & Kashmir Nil Nil Nil
1. Andhra Pradesh 3.69 Nil  10.4105 8. Karnataka Nit Nil Nil
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1 2 3 4 5 1 2 3 4 5
9. Kerala Nil Nil Nil 6. Haryana — 21.70 7.83
10. Madhya Pradesh 24.51 Nil  8.83375 7. Himachal Pradesh 1.00 1.81 —_
11. Maharashtra Nil Nil Nil 8. Karnataka 15.50 136.68 170.70
12. Orissa 1.07 5.90 Nil 9. Kerala 2.50 2.00 10.00
13. Punjab Nil Nil Nil 10. Madhya Pradesh  500.85 682.06 732.96
14, Rajasthan 2.73 Nil  16.6179 11. Maharashtra 23.00 50.00 100.00
15. Tamil Nadu Nil Nil  22.5319 12. Orissa — 3.60 4.00
16. Uttar Pradesh 44.46 Nil Nil 13. Punjab 10.70 20.64 25.00
17. West Bengal Nil Nil Nil 14. Rajasthan 16.00 50.00 50.00
18. Delhi Nil Nil Nil 15. Sikkim — 0.25 1.00
19. Nagaland Nil Nil Nil 16. Tamil Nadu 14.550 100.00 50.00
20. Meghalaya Nil Nil Nil 17. Uttar Pradesh 844.51 50.00 636.24
21. Pondicherry Nil Nil Nil 18. West Bengal —_ — —_
22. Sikkim Nil Nil Nil 19. Andman & Nicobar — 0.929 —_
islands
{ 0.00 5. 70.00
Tota o %0 20. Delhi - 1.40 —
Annexure-XIi 21. Dadra & Nagar Haveli 15.88 15.90 30.99
Statement showing the State/UT - wise and year 22. Pondicherry 18.28 18.60 34.16
wise details of Central Assistance Released under the .
. . 23. Daman & Diu — —_ 9.01
Centrally Sponsored Scheme for implementation
of the protection of Civil Right Act, 1995 and Total 1647.00 1550.00 2494.16
Scheduled Castes and The Scheduled Tribes
(Prevention of Atrocities) Act, 1989 during Annexure-Xlil(a)
1997-98 and 1999-2000 1999-2000
(Rs. in lakhs) (Rs. in lakhs)
SI. Name of the  1997-98  1998-99 1999-2000  SI.  Name of Total Cost NSFDC's ~ Amount
No. States/UTs No.  States/ of Projects  Share  Disbursed
UTs
1 2 3 4 5 1 2 ‘ 3 4 5
1. Andhra Pradesh 18.00 294.68 361.33 1. Andhra Pradesh 1850.03 1233.06  1467.89
2. Assam - - - 2. Arunachal Pradesh 47.68 35.37 32.14
3. Bihar 9.50 60.00 - 3. Assam 817.47 706.38 474.10
4. Goa 0.70 0.675 — 4 Bihar 258.50  204.05 Nil
5. Gujarat 156.24 50.00  270.93 5. Chandigarh 110.00 93.20 70.52
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1 2 3 4 5 1 2 3 4 5
6. Dadra, Nagar Haveli, 42.85 34.21 Nil 2. Arunachal Pradesh 18.78 14.31 8.90
Daman & Diu
3. Assam 615.68 513.23  626.40
7. Delhi 144.35 100.85  105.00
4. Bihar 1622.33  1240.60 1528.35
8. Goa 20.80 17.70 21.48
5. Chandigarh 136.69 112.19 55.35
9. Guijarat 2159.37  1522.39  795.33
10. Haryana 247.00 184.70 49.62 6. Dadra, Naga'f Haveli, 64.29 53.63 83.94
Daman & Diu
11. Himachal Pradesh 365.30 302.65  289.55
7. Delhi 122.60 82.60 72.90
12. Jammu & Kashmir 46.00 41.00 118.74
8. Goa 21.50 17.90 21.62
13. Karnataka 678.88 526.18  1364.06
14. Kerala 415.64 34212 340.09 9. Gujarat 1399.05 952.25  1239.50
15. Lakshdweep 35.32 28.99 17.30 10. Haryana 458.60 337.30  280.50
16. Madhya Pradesh 1395.43 1074.53  1294.53 11. Himachal Pradesh 310.86 255.91 244.35
17. Maharashtra 291.58 216.24 162.45 12. Jammu & Kashmir 203.00 167.60 33.40
18. Manipur 130.35 117.00 95.30 13. Karnataka 1207.25 904.06  397.63
19. Mizoram 185.50 166.23  93.72 14. Kerala 331.10 267.84  409.92
20. Nagaland 177.04 157.73 73.09 15. Lakshdweap 12.38 8.76 26.85
21. Orissa 1814.58  1614.59  754.08 16. Madhya Pradesh 2055.39  1603.79  1930.34
22. Pondicherry 108.43 85.14 34.37
17. Maharashtra 133.56 99.77 29.85
23. Punjab 50.00 4270  148.06
18. Manipur 122.54 103.73  167.06
24. Rajashtan 853.10 683.35  436.22
19. Mizoram 123.15 105.86  214.96
25, Sikkim 127.05  106.00  96.05 ‘
26 Tamil Nadu 116832 79177 8476 20 Nagaland 18339 16175 185.44
;{27. Tripura 362.40 324.85  248.30 21. Orissa 1088.56 808.07  954.69
‘{28 West Bengal 828.00  656.74 58603  22. Pondicherry 119.01 97.50  80.92
¥ Total 14721.87  11399.75 10006.14 23 Punjab 206.50 15600  97.M11
. Raj 71.7 454. 89.48
Annexure—Xili(b) 24. Rajasthan 571.75 54.50 3
1998-99 25. Sikkim 226.70 189.24 180.76
(Rs. in lakhs) 26, Tamil Nadu 590.24 42215  484.37
Sl Name of Total Cost NSFDC's  Amount 27. Tripura 583.91 495.11 470.21
No.  States/ of Projects Share  Disbursed
UTs 28. Uttar Pradesh Nil Nil  510.50
3 2 3 4 5 20. West Bengal 119876  808.77  153.82
4. Andhra Pradesh 299246  1990.80  1782.86 Total 16720.03 1252548 12662.06
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Annexure-Xlli(c)
1999-2000
(Rs. in lakhs)
Sl.  Name of Total Cost NSFDC's  Amount
No.  States/ of Projects Share  Disbursed
UTs
1 2 3 4 5

1. Andhra Pradesh 1850.03 1223.06 1467.89

2. Arunachal Pradesh 47.68 35.37 32.14
3. Assam 817.47 706.33 474.10
4. Bihar 258.50 204.05 Nil
5. Chandigarh 110.00 93.20 70.52
6. Dadra, Nagar Haveli, 42.85 34.21 Nit
Daman & Diu
7. Delhi 144.35 100.85 105.50
8. Goa 20.80 17.70 21.48
9. Guijarat 21569.37 1522.39 795.33
10. Haryana 247.00 184.70 49.62

11. Himachal Pradesh 355.30 302.65 289.55

12. Jammu & Kashmir  46.00 41.00 118.74
13. Karnataka 678.88 526.18  1364.06
14. Kerala 415.64 342.12 340.09
15. Lakshdweep 35.32 28.99 17.30

16. Madhya Pradesh 1395.43 1074.53  1294.53

17. Maharashtra 291.58 216.24 152.45
18. Manipur 130.35 117.00 95.30
19. Mizoram 185.50 166.23 93.72
20. Nagaland 177.04 157.73 73.08
21. Orissa 1814.58 1614.59 754.08
22. Pondicherry 108.43 85.14 34.37
23. Punjab 50.00 42.70 148.06
24. Rajasthan 853.10 683.35 436.22
25, Sikkim 127.95 106.00 96.05
26. Tamil Nadu 1168.32 791.77 847.64

68
1 2 3 4 5
27. Tripura 362.40 324.85 248.30
28. West Bengal 828.00 656.74 586.03
Total 14721.87 11399.76 10006.14
Annexure—XiV(a)

Statement showing state wise detail on the loan
disbursed, beneficiaries assisted etc. under the

National Safai Karmacharis Finance & Development

Corporation (NSKFDC) during the year
1997-98, 1998-99 and 1999-2000

(1997-98)
(Rs. in lakhs)
Sl.  Name of Total Cost NSKFDC's Amount
No.  States/ of Projects Share  Disbursed
UTs

1 2 3 4 5
1. Andhra Pradesh 188.35 | 124.78 124.78
2. Maharashtra 255.27 191.32 191.32
3. Himachal Pradesh 82.10 69.81 68.11
Total 525.72 385.91 384.21

(1999-2000)
(Rs. in lakhs)
SIl.  Name of Total Cost NSKFDC's Amount
No.  States/ of Projects Share  Disbursed
UTs

1 2 3 4 5
1. Rajasthan 146.00 124.10 99.28
2. Andhra Pradesh  451.00 299.38 299.38
3. Chandigarh 16.50 14.03 Nil
4. Gujarat 386.41 328.96 274.64
5. Bihar 561.00 452.30 67.12
6. Madhya Pradesh 269.50 228.60 228.60
7. Waest Bengal 116.10 98.69 98.69
8. Manipur 63.00 53.55 23.53
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1 2 3 4 5
9. Haryana 17.40 13.05 Nil
10. Assam 589.77 530.25 Nil
Total 2616.68 2142-90  1091-23
Annexure-XiV(b)
1999-2000
(Rs. in lakhs)
SI.  Name of Total Cost NSKFDC's Amount
No.  States/ of Projects Share  Disbursed
UTs
1 2 3 4 5
1. Tamil Nadu 966.66 516.82 515.82
2. Mizoram 54.26 48.46 48.46
3. Kerala 106.50 84.86 84.86
4. Chandigarh 195.10 173.09 56.475
5. Pondicherry 105.75 89.90 88.00
6. Andhra Pradesh 393.00 248.30 343.30
7. Karnataka 232.50 157.125 167.125
8. Gujarat 556.49 462995 517.315°
9. Mabharashtra 9.99 8.99 Nil
‘ 10. Madhya Pradesh 114.58 82.25 82.25
| 11. Himachal Pradesh 74.00 61.40 50.00
- 12. Rajasthan 201.00 170.85 Nil
i‘ 13. Manipur Nil Nil 23.538
0& 14. Assam 36.52 32.87 95.15°*
" 15. Delhi 46.20 41.58 41.58
i E Total 3092.55 2179.49 2015.77

¥

B/

Rs. 517.315 lakhs includes Rs. 54.32 laksh against the
%  sancitioned projects for the year 1998-99.

i,;%" Rs. 99.15 lakhs has been released against the

E sanction project for the year 1998.99
LE
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Annexure-XV
Statement referred to part (b) of Lok Sabha
Unstrarred Question No. 455 for 26/07/2000
showing funds released during 1997-98,
1998-99 and 1999-2000

1. Pre-matric Scholarship for OBCs :

(Rs. in Lakhs)
Sl State/ 1998-99 1999-2000 1997-98
No. uTt Funds Funds Funds
Released Released Released
1 2 3 4 5
1. Bihar 84.80 Nil Nil
2. Andhra Pradesh Nil 325.00 Nil
3. Madhya Pradesh 64.00 Nil Nil
4. Tripura 1.40 100.00 Nil
2. Post-Matric Scholarship to the OBC students for

studies in India :

(Rs. in Lakhs)

Sl State/ 1998-899 1999-2000 1997-98
No. uTt Funds Funds Funds
Released Released Released
1 2 3 4 5
1. Bihar 196.50 Nil Nil
2. Andhra Pradesh 116.00 324.26 Nil
3. Madhya Pradesh 149.00 Nil Nit
4. Tripura 3.00 55.00 Nil
5. Karnataka Nil 118.00 Nil

[A

. Hostels for OBC Boys & Girls :
(Rs. in Lakhs)

Sl State/ 1998-99 1999-2000 1997-98

No. uTt Funds Funds Funds
Released Released Released

1 2 3 4 )

1. Bihar 120.53 Nil Nil
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1 2 3 4 5

2. Andhra Pradesh Nil 144.26 Nil
3. Madhya Pradesh 10.00 Nil Nil
4. Rajasthan Nil 57.48 Nil
5. Karnataka Nil 78.26 Nil
6. Sikkim Nil 20.00 Nil

Medicines/Doctors in Hospital (Chennai)

3531. DR. V. SAROJA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) whether the Government are aware of shortage
of doctors and medicines in CGHS hospitals at Chennai;
and

(b) if so, the corrective steps taken to make
available medicines and post adequate doctors in the
hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! A, RAJA) : (a)
and (b) Out of the total sanctioned strength of 85 CHS
doctors (GDMOs and Specialists) for CGHS Chennai, 15
posts are lying vacant for which requisitions have been
sant to the UPSC and therefore the vacancies would be
filed up as and when candidates are sponsored by the
UPSC.

Out of the total sanctioned strength of 6 ISM&H doctors
under CGHS Chennai, there are no posts vacant at
present.

Most of the common medicines are available in the
dispensaries under CGHS Chennai. However, in case
some medicines are not available in the dispensaries, the
same is procured from the authorised local chemists based
upon individual prescription. Efforts are constantly being
made to improve the supply position of medicines to CGHS
Chennai.

Agro-based Small Scale Centres

3532. SHRI GUNIPATI RAMAIAH : Will he Minister of
SMALL SCALE INDUSTRIES, AGRO AND RURAL be
pleased to state:

(a) the number of agro-based small scale centres
established in the country, State-wise;

(b) if so, the details thereot, State-wise; and
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(c) the financial assistance provided by the
Government to these centres during the last three
years?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) to (c) The Khadi
and Village Commission (KVIC) has not set up any agro-
based Small Scale Centre. However, the KVIC has set up
some Common Facility Centres (CFCs) in rural areas
under its Cluster Development Programme for the benefit
of village industries. (VI). So far, an amount of Rs. 1.91 crore
have been released by the KVIC for setting up 14 such
CFCs in different parts of the country.

Household Consumer Expenditure Survey

3533. SHRI MAN! SHANKAR AIYAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the methodology adopted for the 55th
round of the Household Consumer Expenditure Survey
can be retrospectively applied to the survey conducted for
the year 1993-94;

(b) if so, the results thereof,

(c) whether the methodology adopted for the year
1993-94 could be applied to the 55th Round Survey;

(d) if so, the results thereof; and

(e) in the event of neither course being adopted, the
Planning Commission's estimates of the percentage of
variation attributable to the change in methodology?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) No, Sir.

(b) Does not arise.
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{¢) No, Sir.
(d) Does not arise.
(e) The Planning Commission has not made any

estimate of percentage of variation attributable to the
change in the data collecting methodology.

Tender of Bedsheets and Towels

3534.SHRI RAGHUNATH JHA:
SHRI RAMJEE MANJHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to refer to the reply given to USQ No. 471 and
USQ No. 1259 dated December 22, 2000 and July 31,
2000 respectively and state:

(a)
(b)

whether the information has since been collected;
if so, the details thereof, and

(c) if not, the time by which it is likely to be

collected?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) and
(b) Yes, Sir. In so far the Dr. Ram Manohar Lohia Hospital
and Safdarjung Hospital are concerned, for supply of
various items open tenders were invited. In Lady Harding
Medical College & Associated Hospitals open tenders are
not being floated for linen items but the items are procured
on limited tenders from government agencies like Kendriya
Bhandar, Super Bazar, NTC, KBIC and DSIDC. The details
are as under:-

DR. R.M.L. Hospital :
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Safdarjung Hospital :

Year Date of opening of tender
1997-98 8.8.1997
1998-99 2.2.1999
1999-2000 7.4.2000

The tenders have been finallised. Government of NCT
of Delhi has informed that no bed sheets were purchased
by inviting open tenders.

Muncipal Corporation of Delhi has informed that ail
purchases in the Health Department including the MCD
hospitails are made after following proper
procedure.

New Delhi Muncipal Council has informed that no
tenders were invited by the hospitals under their
administrative control.

The details of the rate at which these linen items
including bedsheets have been purchased for Central
Government Hospitals viz. Dr. Ram Manohar Lohia
Hospital, Safdarjung Hospital and Lady Hardings Medical
College & Associated Hospitals alongwith the size of bed
sheets and their makes thereof are annexed as statement.

Standard items were not purchased at higher rates by
Dr. Ram Manohar Lohia Hospital and Safadarjung
Hospital. However, CBI has registered two cases against
the supply of Gauze-than and cut bandages to both the
hospitals by two firms of Delhi and two firms of Meerut and
some officials of both the hospitals.

Year Date of opening of tender
The CBI has informed that the cases are under active
1996-97 18.10.1996 investigation and all out efforts are being made to finalise
the investigation, at the earliest possible.
1998-99 23.02.1998 o g
c) Does not arise.
1999-2000 21.06.1999 & 31.01.2000 (c)
Statement
: Dr. RML Hospital
'Sl.  Name of Specification Year Rate (in Rs.) Supplier
No, item
1 2 3 4 5 8
1. Bed sheet 2.5 x 1.75 meters along 1996-97 129 M/s Kendriya Bhandar
*
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1 2 3 4 5 6
with weighing of Dr. RMLH
at the centre of the bed sheet
covering an area 4 cm x 2.5 mt.
1996-99 130 M/s Sunbeam
1989-00 154 M/s Rudex
2. Chair cushion 1998-99 98 M/s Lioyd
1999-00 99 M/s R.K. Surgical
3. Draw sheet 1996-97 81 M/s Black Parttridg
1997-98 70 M/s Tarun Medical
1999-00 85 M/s JMD House
4. Cotton pillow 1996-97 80 Khadi Gram Udhyog
1998-99 60 Sony Surgical
1999-00 75 R.K. Surgical
5. Doctor's coat 1996-97 227.91 Continental In.
1998-99 168 Geeta Hospital
1999-00 134 Bharti Tex.
6. Hand towel 1996-97 —
1998-99 17.75 Surya Enterprises
1999-00 22 Kunwar Enter.
7. Pillow cover 1996-97 45-47 Khadi Gram Udhyog
1998-99 26 Anil Kumar & Co.
1999-00 34 R.K. Surgical
8. Surgeon Kurta 1996-97 61-80 Tarun Medical
1998-99 67 Sunbeam
1999-00 60 Rudex
9. Surgeon Pyjama 1996-97 60 Tarun Medical
1998-99 62 Sunbeam
1999-00 60 Rudex
10. Surgical towel 1996-97 35-50 Khadi Gram Udhyog
1998-99 35-50 Khadi Gram Udhyog
1999-00 44 Kunwar Enterprise
11. Surgeon Gown 1996-97 125 Khadi Gram Udhyog
1998-99 95 Tarun Medical
1999-00 87-90 Bharti Textile
12. Bath Towel 1996-97 106-25 Tarun Medical
1998-99 99 Sony Surgical
1999-00 89 R.K. Surgical Sunfeb
13. Dusters 1996-97 17.50 Khadi Gram Udhyog
1998-99 12 Sony Surgical
10.75 Sunbeam

1999-00
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1 2 3 4 5 6

14. Door curtain
1996-97 42.27/mt. Haryana
1998-99 144/curtain Sony Surgical
1999-00 136/curtain TVSM Enterprise

15. Floor Mops 1996-97 41.50 Khadi Gram Udhyog
1998-99 38 NCCF
1988-00 12.75 Bharti Tex.

16. Red Blanket 19986-97 294.50 Haryana Empor.
1998-99 330 Khadi Gram Udhyog
1996-00 290 Toptex Woolens

236 Sony Surgical

17. Abdominal sheet 1996-97
1998-99 106 Sunbeam
1999-00 77 Indo Surgical

S.J. Hospital

Sl.  Name of Specification Year Rate (in Rs.) Supplier

No. item

1 2 3 4 5 6

1. Bed sheet 260 x 150 cm 1997-98 140 Sony Surgical
1998-99 137.5 Sony Surgical
1999-00 130 JMD House

2. Hand towel 1997-98 19.40 Anil Kumar
1998-99
1999-00 17.50 Anil Kumar

3. Blanket (Red) 1997-98 223 Toptex woolen
1998-99 220 Indo Surgical Agency
1999-00 210 Sony Surgical

4. Surgeon Gown 1997-98 135 Geeta Hospital
1998-99 129 Indo Surgical
1999-00 128 JMD House

5. Table sheet 1997-98 41.98 Sunbeam
1998-99 40 Sony Surgical
1999-00 35 JMD House

6. Spinal sheet 1997-98 43.98 Sunbem
1998-99 44 Sony Surgical
1999-00 37 JMD House

7. Green Door Curtain 1997-98 75 Ashi Enter.
1998-99 77 - Indo Surgical Agency
1999-00 67 JMD House .




79 Written Answers March 21, 2001 to Questions 80
1 2 3 4 5 6
* 8. Doctor's apron 1997-98 184 Sony Surgical
1998-99 184 Sony Surgical
1999-00 119 Sony Surgical
9. Printed door curtains 1997-98 90 Ashi Enter.
1998-99
1998-00 110 Sony Surgical
10. Female maxi 1997-98 74 Geeta Hospital
1998-99 78 Sony Surgical
19689-00 74 Bharti Textile
11. Abdominal sheets 1997-98 92 Geeta Hospital
1998-99
1999-00 Sony Surgical
12. Eye sheets 1997-98 29 Sony Surgical
1998-99
1999-00
13. Abdominal sponge 1997-98
1998-99 6.40 Sony Surgical
1999-00 6.00 * JMD House
14. Bath towel 1997-98
1998-99 82 Geeta Hospital
1999-00
15. Doctor's blanket 1997-98
1998-99 280 Sony Surgical
1999-00 227 Sony Surgical
16. Draw sheet 1997-98
1998-99 53 Geeta Hospital
1999-00 52.40 Sony Surgical
17. Leggings 1997-98
1998-99 60 Indo Surgical Agency
1999-00 31 Bharti Textile
18. Surgeon coat & Pyjama 1997-98
1998-99 110 Sony Surgical
1999-00 104 Sony Surgical
LHMC & Assoclated Hospitals
SI.  Name of Specification Year Rate (in Rs.) Supplier
No. item .
1 2 3 4 5 6
131.50 plus stiching Khadi Gram Udhyog

1. Bed Sheets 1.50 x 2.74 meters 1997-98

2

3
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1998-99 153.44 plus stiching NTC
1999-00 185 DSIDC
2. Woolen Blanket 1997-98 390 Khadi Gram Udhyog
1998-99 390 Khadi Gram Udhyog
3. Surgeon Gown 1997-98 160 Khadi Gram Udhyog
1998-99 200 Khadi Gram Udhyog
1999-00 205 Khadi Gram Udhyog
4. Kurta Surgeonon 1997-98 105 Khadi Gram Udhyog
1999-00 103 Kendriya Bhandar
5. Pyjama 1997-98 105 Khadi Gram Udhyog
1999-00 90.60 Kendriya Bhandar
6. Draw sheet 1999-00 75 Kendriya Bhandar
7. Gynae sheet 1999-00 45.60 Kendriya Bhandar
8. Dressing towel 1999-00 45.60 Kendriya Bhandar
9. Eye sheet 1999-00 45.60 Kendriya Bhandar
1999-00 15 DSIDC

10. Eye shade

Develop Varieties of Maize

3535. SHRI A. BRAHMANAIAH : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Institute of Council for Agriculture
Research has set up a Task Force to develop high yielding
varieties of maize in the dry areas in the country;

(b) if so, the details thereof,

(c) the time by which the Task Force is likely to be
constituted;

(d) the names of the varieties developed so far in
ICAR's institute in this field;

{e) whether it is a fact that the yield from ICAR's
institutes in maize has not been upto the mark;

(f)  whether the Government are approaching foreign
institutes to come up with suitable varieties in maize; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) The
All India Coordinated Crop Improvement Project on Maize
was started in 1957. It was elevated to the status of

Directorate for Maize Research (DMR) during 1994-95 with
its Head Quarter at Delhi. It addresses the location specific
multi-location research network in the country. Developing
high vyielding maize varieties and their production
technology for rainfed conditions is a high priority ongoing
programme under DMR as about 75 percent area under
maize cultivation in the country is rainfed. In view of these
Institutional arrangements, Indian Council of Agricultural
Research (ICAR) has not set up any Task Force for this
purpose.

(b) and (c) Question does not arise.

(d) In recent years, 10 varieties/hybrids suitable for
cultivation in different rainfed areas have been developed
by the ICAR. The details are given in the statement.

(e) No, Sir. The maize varieties/hybrids developed
by the ICAR are high yielding with yield ranging from 2
to 4.5 tonnes/ha in early maturing group, upto 6.5 tonnes/
ha in full season kharif crop and upto 10 tonnes/ha in full
season rabi crop.

() The ICAR is working in close cullaboration with
intemational Institute for Maize and Wheat Research,
Maxico and its outredch programmes to come up with still

better varieties and hybrids for rainfed areas. .,
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() The inbred lines provided by International
Institute for Maize and Wheat Research, Mexico are being
used in Indian maize programme to develop high yielding
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quality protein maize. A four year workplan between ICAR
and International Institute for Maize and Wheat Research,
Maxico has been signed in February, 2001.

Statement

Details of Maize Varieties and hybrids developed and released by
the ICAR for rainfed cuftivation during 1994-2000

Sl Name of the Year of Yield Area of adaptation

No.  Variety/hybrid release Range t/ha

1. Composite Megha 1994 2.0-3.5 Western UP, Punjab, Haryana, Delhi

2. Composite Mahi Kanchan 1995 2.0-3.5 Rajasthan, Gujarat, Madhya Pradesh,
Maharashtra

3. Pusa Early Hybrid Makka 1 1997 2.5-4.0 Andhra Pradesh, Tamil Nadu,
Karnataka, Rajasthan, Gujarat,
Madhya Pradesh

4. Pusa Early Hybrid Makka 2 1997 2.5-4.0 — do —

5. Hybrid Prakash 1997 3.0-4.5 Across the counry

6. Hybrid Him 129 1997 3.0-4.5 Himalayan region of UP, HP, J&K
and Madhya Pradesh, Rajasthan,
Guijarat

7. Vivek Hybrid 4 1999 4.0-45 Rajasthan, Gujarat, Madhya Pradesh

8. Hyb. Gaurav 1999 3.0-45 — do —

9. Vivek Hybrid 9 2000 3.0-45 J&K, HP. UP hills, NEH region,
Andhra Pradesh, Karnataka, Tamil
Nadu

10. Pusa Early Hybrid Makka 3 2000 3.0-45 Andhra Pradesh, Karnataka, Tamil

Nadu

[Translation]
Haj Pilgrimage

3536.SHRI CHANDRESH PATEL :
SHRI BABUBHA! K. KATARA :

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) the number of requests received from Gujarat for
Haj pilgrimage this year,

(b) the number of requests accepted and rejected
out of them and the number of persons who undertook Haj
pilgrimage this year,

© vmemefanincidentofswnpedetookplaoem:,

(d) if so, the details thereof and the reasons therefor;

(e) the number of the,indian Haj pilgrims died and
injured in the incident; and

(f) the place where the last rites of those dead were
performed and the manner in which that was done?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI KRISHNAMRAJU) : (a) A
total of 7,783 requests were received from Guijarat.

(b)Allmeremests;wmaccepted.Hovmrjmapilgrims
submitted their applications for canceflation of Maj journey.

(c) Yes, Sir.
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(d) The stampede occurred on March 5, 2001, at the
“Jamarat” where the “stoning of the Devil® ritual is
undertaken in Mina. It was due to overcrowding of the area
by pilgrims who were also carrying baggage, thus, slowing
down their movement in and out of the area.

(e) Three Indian nationals died and five were
injured.

() In accordance with the desires of the next of kin
of those dead, they were buried in Mecca as per Islamic
practice followed in the Kingdom of Saudi Arabia.

Residential Schools and Vocational
Training Centres for Handicapped

3537.SHRI C. SREENIVASAN:
SHM A. BRAHMANAIAH:
SHRI THIRUNAVUKARASU:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pieased to state:

(a) whether the Government and NTVH have taken
steps to set up Model Schools for Blind Residential
Schools and vocational training centers for the physically
handicapped in the country for different categories;

(b) if so, the details thereof, State-wise;
(c) funds allocated therefor, State-wise,

(d) whether the Government have noticed any
malpractices by officials in these schools;

(e) if so, the details thereof and action taken
thereon;

() whether the Government have the updated
statistical details of the physically handicapped persons in
the country; and

(g) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) to (c) The National Institute for
the Visually Handicapped (NIVH), Dehradun an autonomous
body under the aegis of the Ministry of Social Justice &
Empowerment provides, inter-alia, technical support for
rehabilitation including education of the visually impaired
persons. NIVH runs a model school for the visually
impaired and a training centre for the adult visually
impaired persons. Vocational training is also imparted to
the visually impaired at its Regional Centre at Chennai.
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A statement-| indicating statewise number of special
schools and vocationai training centres for the visually
impaired is annexed. The Ministry of Social Justice &
Empowerment also gives financial assistance to non-
governmental organisations in the areas like education,
training including vocational training and rehabilitation
of persons with disabilities under the Scheme to Pro-
mote Voluntary Action for Persons with Disabilities. A
statement-ll containing statewise details of number of
NGOs and amount of financial assistance given under the
scheme during the 2000-01 is annexed.

(d) As perinformation available, no such malpractice
by officials in these schools have been brought to notice.

(e) Does not arise.

(f) and (g) The National Sample Survey Organisation
(NSSO) has conducted a National Sample Survey (47th
round) during 1991 to collect information on the number
of persons with disabliities. A question on persons with
disabilities has been included in the ‘Household Schedule’
canvassed during Census of India, 2001.

Statement-

Statewise number of special school and vocational
training centres for the visually impaired

Sl.  State No. of Schools No. of Training/
No. Rehabiiitation Centres
1 2 3 4
1. Andhra Pradesh 17 3
2. Assam 7 1
3. Bihar 14 1
4. Chandigarh 1 -
5. NCT of Dethi 8 1
6. Guijarat 14 4
7. Haryana 3 —
8. Himachal Pradesh 1 —_
9. Jammu & Kashmir 2 —_
10. Karnataka 14 2
11. Kerala 13 5
12. Madhya Pradesh 24 4
13. Maharashtra 47 14 ,
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1 2 3 4 1 2 3 4
14. Meghalaya 2 1 12. Jammu & Kashmir 1 323760
15. Mizoram 1 — 13. Karnataka 50 48253444
16. Orissa 15 1 14. Kerala 52 43200585
17. Pondicherry 1 - 15. Madhya Pradesh 10 2721982
18. Punjab 5 2 16. Maharashtra 17 18215579
19. Rajasthan 7 4 17. Manipur 5 5475235
20. Sikkim 24 1 18. Meghalaya 5 4638419
21. Tamilnadu 16 8 19. Mizoram 2 2555145
22. Tripura - 1 20. Nagaland 1 282902
23. Uttar Pradesh 12 4 21. Orissa 17 19513636
24. West Bengal 1 2 22. Pondichery 1 658890
Total 249 59 23. Punjab 9 8638812
24. Rajasthan 10 8876605
Statement-Ii
) ) 25. Tamil Nadu 36 36310964
Statewise details of number of NGOs and amount
of financial assistance given under the scheme to 26. Tripura 1 602208
Promote Voluntary Action for Persons with 27 Uttar Pradesh 55 74870602
Disabilities during 2000-01
28. Uttaranchal 5 9507298
Sl. State Number of Amount (in Rs.) 29. West Bengal a9 43712150
No. NGOs
1 2 3 4 Reopening of Still-well Road
3538. SHRI RAJKUMAR WANGCHA : Will the Minister
1. Andhra Pradesh 9
nehra Trades 0 115489986 of EXTERNAL AFFAIRS be pleased to state:
2. Arunachal Pradesh 1
runachal Trades 832430 (a) whether the Government have initiated any
3. Assam 8 2993216 tangible steps for reopening of the Still-well Road ;
4. Bihar 7 8594257 (b) it so, the details thereof; and
5. Chandigarh 1 451616 (c) if not, the reasons therefor?
6. Chhattisgarh 1 907560 THE MINISTER OF STATE IN THE MINISTRY OF
7. NCT ot Delhi 34 54873601 EXTERNAL AFFAIRS (SHRI KRISHNWRNU) : {(a) to (c)
The subject of opening additional points for border trade
8. Goa 2 1264230 has been discussed with the Government of Myanmar.
9. Gujarat 20 9810553 While. the Myat.\t"nat Govemmen} agree in prmcq?le to
opening of additional border points, they would like to
10. Haryana 14 7485492 tirst ensure the smooth functioning of the existing border
- f i @cision in this
11. Himachal Pradesh 2 1584711 trade at Moreh-Tamu before taking any decisi i

respect.
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India’'s Role in West Asla Peace Process

3539. SHRI VINAY KUMAR SORAKE:
SHRI GUTHA SUKENDER REDDY:
SHRI B.K. PARTHASARATHI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether India is reviewing its options with regard
to relations with Israel in the wake of Aeriel Sharon
becoming the Prime Minister;

(b) if so, the details thereof, and

(c) the role the country is likely to play for lasting
peace in West Asia?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI KRISHNAMRAJU) : (a) to (c)
Government’s policy is to continue to pursue relations with
Israel on matters of national interest and to support
initiatives aimed at bringing peace to the region.
Government is vitally interested in peace, stability and
development in West Asia, which lies in India’s extended
neighbourhood.

Government of India have been in touch with the
Israeli and Palestinian leaderships on developments in
West Asia and continue to maintain that the issues
involved are of great complexity and sensitivity. Therefore,
it is important for all parties to exercise restraint, avoid
provocation, and desist from acts, which destabilise the
prospects for peace.

Granting of Visas

3540. SHRI SIMRANJIT SINGH MANN : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the number of Sikhs, who are Pakistani
nationals, granted visas during 1999 and 2000 to visit
historic Sikh Shrines in Punjab and other parts of India;

(b) the number of Hindus, who are Pakistani
nationals, granted visas during the above mentioned
period to visit Hindu Shrines as various parts of India;

(c) whether there has been any discrimination in the
grant of visas on the basis of region; and

(d) it so. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! KRISHNAMRAJU) : (a) and
(b) The grant of visas to each other's nationals by India
and Pakistan is generally covered by the Visa Agreement
between the two countries. This Agreement does not
specifically provide for visas to individuals for visits to

Phalguna 30, 1922 (Saka)

to Questions 90

historic and sacred shrines. Group visits to designated
shrines are covered under the bilateral Protocol on Visits
to Religious Shrines. Under the Protocol, Muslim pilgrim
groups visit India and Sikh and Hindu Jathas visit Pakistan.
However, in special cases the Government of india permits
group visits by Pakistani Hindus and Sikhs to India.

The number of visas issued to Sikh and Hindu pilgrims
from Pakistan over the last two years is as
follows :

(i) Visas issued to Sikh pilgrims from Pakistan :

Year No. of Applica- No. of Applica- No. of Visas

tion Received tion Rejected Issued
1999 352 Nil 352
2000 Nit Nil Nil

(i) Visas issued to Hindu pilgrim from Pakistan :

Year No. of Applica- No. of Applica- No. of Visas

tion Received tion Rejected Issued
1999 264 Nil 264
2000 132 Nil 132

(¢) There has been no discrimination in the grant
of visas to pilgrims from minority communities in Pakistan
on the basis of religion.

(d) Does not arise.
[Translation]
Slow implementation of MPLADS

3541.SHRI GIRDHARI LAL BHARGAVA :
PROF. DUKHA BHAGAT :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have received
complaints from Members of Parliament regarding slow
implementation of the scheme under Member of Parliament
Local Areas Development Scheme;

(b) whether the Government propose to set up a
special cell at district level to monitor speedy implementation
of those schemes,

(c) the steps proposed to be taken by the Govern-

ment to impclement these schemes speedily; and |
v
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(d) the number of schemes cleared for Rajasthan
specially for Jaipur city and the number out of them
completed and the number lying incompleted?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR!I ARUN SHOURIE) : (a) Complaints regarding slow
implementation of works under Member of Parliament
Local Area Development Scheme have been received
from some Members of Parliament.

(b) and (c) The Ministry of Statistics and Programme
Implementation advises the District Collectors and the
State Governments from time to time to implement works
recommended by Members of Parliament expeditiously.
The District Collectors have been advised to formulate a
time-frame depending on the nature of various works and
comply with the same.

Under the Guidelines a detailed procedure of
monitoring and reviewing of works has been provided.
According to this, the Head of Districts are to inspect
at least 10% of works undertaken every year. Senior
officers of implementing agencies are also to regularly
visit the workspots and ensure that works are progressing
satisfactorily. Officers of Districts at sub-divisional and
block level shall also closely monitor implementation of
these works through visits to worksites. The Heads of
the Districts are also to involve Members of Parliament
in such inspection and monitoring to the maximum
extent possible and furnish monitoring reports once in
two months to them.

(d) The Government of Rajasthan have reported
that 24920 works have been cleared in Rajasthan and that
in Jaipur City, 210 Schemes have been cleared. Of the 210
Schemes cleared in Jaipur City, 105 works are reported
to have been completed and the remaining 105 are under
progress.

[English]
Gokul Gram Yojana

3542, SHRI RATILAL KALIDAS VARMA : Will the
PRIME MINISTER be pleased to state:
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(a) the funds allocated to the Gujarat Government
for the last three years for “Gokul Gram Yojana”,

(b) the funds utilised so far, year-wise;

(c) the number of villages covered under this
scheme during each of the last three years ; and

(d) the funds to be allocated for 2001-2002 and
number of villages likely to be covered?

THE MINISTER OF STATE OF THE DEPARTMENT
OF DISINVESTMENT AND THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING, MINISTER OF STATE IN
THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) and (b) The Gokul Gram
Yojana (GGY) is a State Plan Scheme which was
launched by the State Government of Gujarat in the year
1995-96 to provide basic infrastructure to all State
villages within disciplined time frame of five years up
to 2000 (1995-2000). Later on the project was dropped.
However, the project was reintroduced with effect from
1.4.1999.

The approved outlay for GGY for the last three years
i.e. 1998-99, 1999-2000 and 2000-01 was Rs. 150 crore,
Rs.141 crore and Rs. 141 crore respectively. These
approved outlays include the Additional Central Assistance
(ACA) of Rs. 21.00 crore in 1998-99, Rs. 60.00 crore in
1999-2000 and Rs. 30.00 crore in 2000-01 provided by
Centre. The ACA has been utiised by the State
Govermnment.

(c) The number of villages covered during three
years, year-wise under GGY is given below :

Year No. of villages covered
1998-99 3668
1999-2000 3658
2000-01 3676
Total ' 11,002

(d) The funds and number of villages to be covered
under GGY in 2001-02 would be decided at the time of
the Annual Plan meeting.
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[Translation]

Policy Reservation of SSI items

3543.SHRI RAMJI LAL SUMAN :
SHRI ZORA SINGH MANN

Will the Minister of SMALL SCALE INDUSTRIES,
AGRO AND RURAL INDUSTRIES be pleased to
state :

(a) whether the Government are exploring the
possibility of formulating policies for doing away with the
reservation of the existing small scale industries of the
country; '

(b) if so, the action taken in this direction so far;
(c) the main reasons therefor; and

(d) the time by which the Government are likely to
take a final decision in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) to (d) No, Sir. There
exists an Advisory Committee constituted under the
Industries Development & Regulation Act, 1951 which
reviews and recommends to the Government from time to
time, the items to be added . to and deleted from the
reserved list after taking into account the interest of the
small scale sector.

[English]
Reclaiming Indian Land

3544. SHRI CHANDRA VIJAY SINGH : Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the areas of land belonging to India in
possession of its immediate neighbours;

(b) the details thereof; and
(c) the steps being taken to reclaim them?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! KRISHNAMRAJU) : (a) and
(b) Pakistan : The State of Jammu & Kashmir is an integral
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part of the Indian Union. Approximately 78,000 sq kms of
the State’s teritory is under the forcible and illegal
occupation of Pakistan.

China

China illegally occupies approximately 38,000 sq kms
of Jammu & Kashmir. In addition, under the so-called Sino-
Pakistan Boundary Agreement of 1963, Pakistan illegally
ceded 5,180 Sq kms of Indian territory in Pakistan
Occupied Kashmir to China.

Nepal

The Government of Bihar has indicated that an area
of over 5000 acres (approx. 20.23 sq kms) of land in
Narsahi-Susta area adjoining the Gandak river in West
Champaran District has been encroached upon by
Nepalese nationals. There is a difference of perception of
the boundary alignment between India and Nepal in this
area due to the natural changing of the course of rivers
over the last several decades.

Bangladesh

There are areas along the India-Bangladesh boundary
possessed by nationals of the other country than to which
the land belongs (adverse possessions). These areas lie
in West Bengal, Meghalaya, Assam and Tripura.

(c) Pakistan : Government are committed to resolving
all issues with Pakistan peacefully through bilateral
discussions as envisaged under the Simla Agreement and
the Lahore Declaration.

China

India and China are seeking a fair, reasonable and
mutually acceptable settiement of the boundary question
through peaceful consultations.

Nepal

The matter has been discussed with the Government
of Nepal on various occasions and is presently under
consideration by the Joint Technical Level India-Nepal
Boundary Committee {JTC) constituted to identify and
relocate missing boundary piflars and also resolve other
ambiguities which may have developed in certain
segments due to shifting of rivers etc. Last (Twenty-Third)
Meeting of the JTC was held in December 2000. During
the visit of Prime Minister G.P. Koirala of Nepal to India
in July/August 2000, the two Prime Ministers directed the
JTC to complete its assigned tasks expeditiously, within the
agreed time-frame. ',
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Bangladesh

The Agreement between the Government of the
Republic of India and the Government of the People's
Republic of Bangladesh concerning the demarcation of the
land boundary between India and Bangladesh and related
matters, provides for exchange of adverse possessions.
These issues were discussed recently at the Foreign
Secretary-level talks between India and Bangladesh held
in New Delhi on December 13-14, 2000. Both sides agreed
to set up Working Groups to deal with the completion of
demarcation, and the exchange of enclaves and territories
in adverse possession. The Government of India has
proposed terms of reference of the Joint Boundary Working
Groups; response from the Government of Bangladesh is
awaited. The Government of India is committed to an early
settlement of all boundary-related matters with Bangladesh
through peaceful dialogue.

NGOs for Scavengers

3545. DR. (SHRIMATI) C. SUGUNA KUMARI : Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether it is a fact that an evaluation study has
been entrusted to a NGO for ascertaining the impact of
Vocational Training and Financial Assistance to Scavengers
Programme and draw conclusions based on the impact
data;

(b) it so, whether that study has been completed
and it not, the reasons for delay;

(c) whether it is also a fact that the NGO which has
been entrusted this study is already blacklisted by many
State Governments and other agencies for their irregularities
and has been asked to refund the advance money taken
from the State Governments; and

(d) it so, the reasons for allotting the above study
to such NGO?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) to (d) As per provisions under the
scheme of Supporting Projects of All India or Inter-State
Nature for Scheduled Castes Development (Research &
Training), one evaluation study titled, “An assessment of
the impact of the programme for training and rehabilitation
of scavengers” was entrusted to Sulabh International
Social Service Organization, New Delhi, among others, as
per the decisions taken by the Research Advisory
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Committee in the meeting held on 22nd July 1998.
Accordingly first instalment of grant was released on
9-9-1998.

Subsequently, Government of Bihar sent a letter in
February 1999 stating that certain allegations against the
said Organization, “Sulabh International” are being
inquired into. As the evaluation study had already
commenced and the first instaiment of fund was released,
it was decided to complete the study. In the meantime the
Organisation has completed the study and submitted the
repont.

Bunchy Top Disease

3546. SHRI RAMESH CHENNITHALA : Wil the
Minister of AGRICULTURE be pleased to state :

(a) the research priority of C.P.C.R.l. under I.C.A.R.
with reference to coconut crops;

(b) the remedies found from the research against
“Bunchy top disease” affecting banana; and

()

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) The
research priorities of C.P.C.R.|., Kasargod on coconut are
to develop high yielding varieties, appropriate production,
protection and processing technologies, conservation of
genetic resources, product diversifications, value addition
and coconut based farming system.

whether it is fruitful against the disease?

(b) and (c) Remedial measures found out against
bunchy top disease of banana from research are:

(i) Use of disease free suckers
conventional suckers.

instead of

(ii) Injection of monocrotophos at bimonthly interval
to control banana aphids. Two miliiliters of
monocrotophos solution (150 ml monocrotophos
+ 350 mi water) is injected per plant.

(i) Removal of partially infected plants after injection.
It has proved effective in field trials.

Migration of People

3547.DR. D.V.G. SHANKAR RAO :
SHRI K. YERRANNAIDU :

Will the Minister of AGRICULTURE be pleased to state :

(a) whether migration of the people from earthquake
hit Kutch and Bhuj area is likely to create problems for
revival of economy of the area; and
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(b) it so, the measures taken to check migration from
the area?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) No
report in this regard has been received from Government
of Gujarat.

(b) The State Govermment is required to take
necessary steps.

Muiti-State Co-operative Societies

3548. SHRI MANJAY LAL : Will the Minister of
AGRICULTURE be pleased to state :

(a) the names of State Cooperative Societies or
Multi-State Cooperative Societies for whom the State
Governments and Central Government respectively have
given guarantee for Loan repayment to the National
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Cooperative Development Corporation for establishment of
new projects;

(b) the names and addresses of such societies to
whom the loan has been disbursed without guarantee;

(c) the amount of loan sanctioned/disbursed to the
societies at (a) and (b) after 1990 alongwith type of
projects;

(d) whether the State Governments/Central

Government have any equity participation in such projects;
and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to
(e) Details are given in statements | to Vi.

Statement-|

Financial Assistance Provided to Sugar Cooperatives

Sl Name and address Type of Project Amount of Loan State Gowt./Central

No. of the Society Sanct. Disb. Gowt. Equity
Participation

1 2 3 4 5 6

With State Govt. Guarantee (after 1990)

1. The Bazpur CSF Ltd., Bazpur Distt. Mod & Expn 3000 to 645.00 645.00 For the programmes i.e.,

Nanital, Utranchal 4000 TCD Modn./Expn. and projects
based on By-product
2. Bagpat CSM Ltd., Bagpat, Mod & Expn 1800 to 540.00 540.00 utilisation, taken up by Coop.
Distt. Meerut, UP 2500 TCD sugar factories assisted by
NCDC, the State Gowt's par-
3. KSCH Ltd., Mehmudabad Mod & Expn 1260 to  455.00 455.00 ticipation in the equality is
(Oudh), Distt. Sitapur, UP 2500 TCD not envisaged.
4. KSCH Ltd.,, Puranpur Mod & Expn 1250 to  475.00 475.00 -do-
Distt. Pilibhit, UP 2500 TCD
5. KSCM Ltd., Anoopshahar Mod & Expn 2000 to  422.00 422.00 ~-do-
Distt. Bulandshahar, UP 2500 TCD
6. Sahyadri SSK Ltd., Karad, Mod & Expn 2200 to 2200.00 2200.00 —do-
Yeshwantnagar, Distt. Satara, Mah. 5000 TCO
7. Shree Wamanagar SSK Ltd., Warna- Mod & Expn 3000 to  273.00 273.00 -do-

nagar Tal.Panhala,Distt. Kothapur, Mah. 4000 TCD .

N
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1 2 3 4 6 8

8. The Bidar SSK Ltd., llalikhed, Mod & Expn 2000 to  1200.00 1200.00 —do-
Distt. Bidar, Karnataka 3500 TCD

9. The Sidheswara SSK Ltd., Manikhagar, Modernisation 80.00 80.00 ~do-
Tal. Sillod, Distt. Aurangabad, Mah.

10. The Salem CSM Ltd., Mohanur, Modemisation 744.63 744.63 ~do-
Distt. Salem, Tamilnadu (2500 TCD)

11. N.PK.R. CSM Ltd., Thalainayar, Mod & Expn 1250 to  2001.30 2001.30 ~do—
llanthoppu, Mayiladuthurai Taluk, 3500 TCD
Distt. Nagai Quaide-Milleth, Tamilnadu

12. Madurantakam CSM Ltd., Padalam, Mod & Expn 1750 to  1280.00 1280.00 -do-
Chengalpattu, MGR Distt., Tamilnadu 2500 TCD

13. Tiruttani CSM Ltd., Tiruvalengadu, Mod & Expn 1250 to 931.62 931.62 ~do-
Distt. Chengalpattu-MGR, Tamilnadu 2500 TCD

14. Kallakurchi CSM Ltd., Villupuranm Mod & Expn 2000 to  13981.80 1391.80 —do-
Ramsamy Padayatchiyar Distt. Taminadu 2500 TCD

15. Raibag SSK Niyamit, Raibag, Mod & Expn 1250 to  1173.00 1173.00 —do-
Distt. Belgaum, Karnataka 2500 TCD

16. Shree Waranagar SSK Ltd., Waranagar, Modernisation 130.50 130.50 ~do-
Tal. Panhala, Distt. Kolhapur, Mah.

17. Daulat Shetkari SSK Ltd. Halkarni, Mod & Expn 2000 to  1630.75 1630.75 ~do-
Tal. Chandgad, Distt. Kolhapur, Mah. 3500 TCD

18. Shree Kamrej VSKUM, Navipardi, Mod & Expn 1250 to  1080.00 1080.00 ~do-
Tal. Kamrej, Distt. Surat, Gujarat 2500 TCD

19. Shree Panduranga SSK Ltd., Shreepur, Mod & Expn 1321 to  1399.00 1399.00 —do~
Tal. Malshiras, Distt. Solapur, Mah. 2500 TCD

20. Indapur SSK Ltd., Mahatma, Phulenagar, Mod & Expn 1750 to 577.00 577.00 —do-
Bijwadi, Indapur, Distt. Pune, Mah. 2500 TCD !

21. Chandrabhaga SSK Ltd., Bhaiwani, Mod & Expn 1500 to  1160.00 1160.00 —do—
Tal. Pandharpur, Distt. Solapur, Mah. 2500 TCD

22. KSCM Ltd., Sampurnanagar, Mod & Expn 2500 to  2295.00 2295.00 -~do-
Lakhimpur Kheri, UP. 5000 TCD

23. KSCM Ltd., Nanauta, Mod & Expn 2500 to  2600.00 2600.00 ~do~-
Distt. Saharanpur, UP 5000 TCD -

24. Sri Dutta SSK Ltd., Panhala, Asurle  Mod & Expn 1250 to 670.00 479.15 ~do-
Porle. Distt. Kolthapur, Mah. 2500 TCD

25. Sahyadri SSK Ltd., Karad, Mod & Expn 5000 to 728.00 728.00 ~do-

Yeshwantnagar, Distt Satara, Mah.

6250 TCOY
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1 2 3 4 5 6
26. Indapur SSK Ltd., Mahatma Phulenagar, Mod & Expn 2500 to  1500.00 1500.00 e [
Bijwadi, Indapur, Distt. Pune, Mah. 5000 TCD
27. Daulat SSK Ltd., Halkarni, Tq. Particle Board 1840.530 1840.530 ~do-
Chandgad, Distt. Kolhapur, Mah.-416552
28. Kumbhi Kasari SSK Ltd., Kuditre, Distillery 261.050 261.050 ~do-
Tal. Karbir, Distt. Kolhapur, Mah.-416204
29. Doaba Coop. Sugar Mills Ltd., Distillery 330.150 330.150 ~do—-
Banga, Rd., Nawanshahr, Doaba-144514
Distt. Nawanshahr, Punjab
30. Sales Coop. Sugar Mills Ltd., Distillery 708.00 708.00 ~do—-
Pettappalayas Vill., Mohanur-637015
Distt. Namakkal, Tamilnadu
31. Amaravathi Coop. Sugar Mills Ltd., Distillery 715.00 715.00 —do-
Krishnapuram-642111, Udumalpet TK.,,
Distt. Coimbator, Tamilnadu
Total 31437.330 31246.475
Muitistate Coop. Societies (Without State Govt. guarantee but Mortgage of Assets) (after 1990)
1. Sri Dutta Shetkari SSK Ltd., Mod & Expn 2500 to 236.00 236.00 ~do~
Dattanagar, Shirol, Distt. Kolhapur, Mah. 5000 TCD
2. Jawahar Shetkari SSK Ltd., Hupari, Mod & Expn 1016 to  1025.00 1025.00 -do-
Distt. Kolhapur, Mah. 2500 TCD
3. Sri Dutta Shetkari SSK Ltd., Balancing of Equipments 198.15 198.15 -do-
Dattanagar, Shirol, Distt. Kolhapur, Mah.
4. Sri Datta Shetkari SSK Ltd., Mod & Expn 5000 to 821.90 821.90 ~do~
Dattanagar, Shirol, Distt. Kolhapur, Mah.7000 TCD
5. Jawhar Shetkari SSK Ltd., Hupari, Mod & Expn 2500 to  3200.00 3200.00 -do—~
Distt. Kolhapur, Mat. 5000 TCD and incidential
Co-qeneration of 8 MW
6. Shree Satpuda Tapi SSK Ltd., Particle Board 2588.140 2588.140 —do—~
Purushottam Nagar, Tal. Shahada,
Tal.Shirol,Distt. Nandurbar, Mah.-425424
7. Shri Data SSK Ltd., Dattanagar, ETP 116.030 116.030 —do-
Tal. Shirol, Distt. Kolhapur, Mah.-416120
8. Jawahar SSK Ltd., Shri Kallappanna, Co-generation 148.200 148.200 ~-do-
Awadenagar, At & PO Hupari,
Yalgud-16203, Tal.llatkanagale,
Distt. Kolhapur,Mah.
Total 8333.420 8333.420 ¥
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Statement-ll

Financial Assistance Provided to the State/Multi State Cooperative under World Bank Project

AFTER 1990-91

(With Govt. Guarantes) (Rs. in lakhs)
Sl Name & Address of Society Type of Amount of loan  Amount of loan State Gowvt. equity
No. Project sanctioned disburgsed participation

1 2 3 4 5 6

ANDHRA PRADESH

1. Nandyal CSM, Dt. Kurnool New 45.00 45.00 40.95
2. Chilakaluripet CSM, Guntur New 65.00 85.00 58.50
3. Sri Rajarajeshwara CSM, Sircilla New 484.50 484.50 633.40
KARNATAKA
4. Malaprabha CSM, Saundatti New 96.00 96.00 86.40
5. Srivenkatesh CTM, Annegeri New 152.00 152.00 136.80
6. Raitara Sah. Noolin Gimi, Ranebennur New 487.50 487.50 438.75
MAHARASHTRA
7. Akot Taluka SSG, Akola New 196.00 196.00 176.40
8. Sant Gadgebaba SSG, Daryapur New 137.35 137.35 123.567
9. Indira SSG, Wardha New 156.50 156.50 140.85
10. Jalna Vibhag SSG, Jaina New 124.00 124.00 111.60
PUNJAB
11. Bhatinda Integrated Coop. Ginning & New 462.50 462.50 416.25
Spng. Mill, Bhatinda
RAJASTHAN
12. Sriganganagar Coop. Cotton Complex New 213.63 213.83 192.27

Ltd.. Sriganganagar

Direct Funding
(without Govt. Guarantee)

13. Petrofils Coop. Ltd., Distt. Vadodra, Estt. of Draw 889.93 889.93 Nil
Gujarat Twisting (DT) Unit
92'33




105 Written Answers Phalguna 30, 1922 (Saka) to Questions 106
Statement-iil
Statement indicating direct funding made by the Corporation for Storage Programme
PRIOR TO 1990-91

SI. Name/Address of the Society Type of Amount of Loan SG/GOI equity

No. Project Sanctioned Released participation
(Rs. in lakhs.)

NO PROJECT WITH DIRECT FINDING SANCTIONED PRIOR TO 1980-91

AFTER 1990-91

Sl. Name/Address of the Society Type of Amount of Loan SG/GOI equity

No. Project Sanctioned Released participation

(Rs. in lakhs)

ON GUARANTEE OF CENTRAL GOVERNMENT

1. Andeman & Nicobar Supply and Mkig. Godown 11.40 5.70 Nil
Fedn. Portblair construction

E Cooperative Consumer Store Andeman & Godown 24.02 12.01 Nil

- Nicobar, Portblair construction

8. Tribal Development Coop. Society, Godown 11.56 0.00 Nil
Nancowry construction

ON GUARANTEE OF STATE GOVERNMENT

1. Ranibagh Sahakri Sugar Mill Godown 80.00 90.00 Nil

[ Distt. Belgaum, Karnataka construction

DN MORTGAGE OF ASSETS

1. Jawhar SSK Hupari Distt. Kolhapur, Godown 208.50 208.50 Nil
Mabharashtra construction

Statement-IV
Financial Assistance Provided to Marketing Cooperalives

, (Rs. in lakh)

t .

p!. Name & Address of Society Type of project Amount of Loan State Govt./Central Gowvt.

!‘Q Santioned Disbursed equity participation

i (After 1990's)

A 2 3 4 5 6

A&B : DETAILS OF STATEMULTI COOP. SOCIETIES FOR WHOM THE STATE

[GOVTS. AND CENTRAL GOVTS. RESPECTIVELY HAVE GIVEN GUARANTEE

FOR LOAN REPAYMENT TO THE NCDC.

. Andman & Nicobar Coop. Margin money  10.00  10.00 Loan sancd. & disbursed on Cen-
Supply & Mktg. Fedn. Ltd., assistance (84-95) (96-97) tral Govt.'s guarantee. Centrat
Portblair-744101 Gowt. (UT Admn.) equity participa-

tion Rs. 2.30 lakhs in the share
capital of the federation. '
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1 2 3 4 5
2. Rajasthan Rajya Sah. Kraya Vikraya Working 1000.00 500.00 Loan Sancd. & disbursed on State
Sangh Ltd., 4, Bhawani Singh Capital (98-99) (98-99) Gowvt.'s guarantee. S/Gowt. E.P-
Road, Jaipur-302001 assistance 500.00 Rs. 507.17 lakh in the share
(99-2000) capital of the federation.

C&D: DETAILS OF STATE/MULT! COOP. SOCIETIES TO WHOM LOAN HAS BEEN DISBURSED WITHOUT GUARANTEE

1. National Agricultural Coop. Mktg. Margin Money 5794.00 5794.00 No equity participation relating to
Federation of India Ltd.,, (NAFED)  assitance (from 1990- (from 1990- these sanctions
Sidhartha Enclave, Ashram Chowk, 91 to 2000 91 to 2000
Ring Road, New Delhi-110014 -01) -01)
2. Indian Farmer's Fertiliser Coop. Loan (for 10000.00 3000.00 — do —
Ltd., (IFFCO), 34 Nehru Place, expansion (1995-96) (1995-96)
New Delhi-110019 of Aonla & 5000.00
Phulpur fertiliser (1996-97)
projects)
8000.00

*Rs. 2000.00 desanctioned during 1997-98.

AFTER : 1990
(Rs. in lakhs)
Sl. Name & Address of Society Type -of Amount of Loan  Amount of loan State Govt. equity
No. Project Sanctioned Disbursed participation
1. Ellon Hinengo Ltd., Car Nicobar, Purchase of a 592.85 592.85 -
Andman & Nicobar Island Cargo Vessel
(With Central Govt. Guarantee)
Statement-V
Financial Assistance Provided to Horticulture Producers Marketing . Cooperatives
AFTER : 1990 (Rs. in lakhs)
SI.  Name & Address Type of Project Sanction Releases State Govt.  Society
No. (NCDC) (NCDC) participation  share
1. Horticultural Producers Coop. Expansion 1) Term loan : 220.00 215.00 88.00 22.00
Marketing & Processing Society of Fruit &
Ltd.. Dr. M.H. Mari Gowda Road,  Vegetable 2) Investment 110.00 110.00
Lalbah, Bangalore-560004 Marketing Loan to
activities State Gowt. :
3) Subsidy for 8.00 4.00
CDS to State
. Gowvt.
338.00 329.00
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Statement-Vi

Statement showing financial assistance provided by NCDC estt. to State Coop.
Banks under State Gowvt. guarantee for estt. of Oilseed projects in Cooperative sector

(Rs. in lakhs)
SI.  Name & Address Type of Project Amount Amount S/Gowt. State Coop. Bank
No. of the Society sanct. released equity
1 2 3 4 5 6 7
After 1990-91
1. MP Oilfed, Bhopal Chindwara, Soy 396.00 597.25 353.40 M.P. SCB under
Balance S/Gowvt. Gua.
amount was
send in
in 86-87
2. MP Oilfed, Bhopal Sehore Refinery Assistance 697.51 103.67 M.P. SCB under
was send S/Govt. Gua.
in1987-88
3. MP Oilfed, Bhopal Sehore 660.00 1041.00 402.50 M.P. SCB under
(Soy Expn) ‘Balance S/Govt. Gua.
amount was
send in 88-89
4. MP Oilfed, Bhopal Seoni-Malwa 702.00 1152.60 58.50 M.P. SCB under
(Soy Expn) S/Gowvt. Gua.
5. MP Oilfed, Bhopal Morena (MOM) 510.00 519.61 126.00 M.P. SCB under
Balance S/Govt. Gua.
amount was
send in 87-88
6. Tilam Sangh, Jaipur Kota (Soy) 516.00 516.00 330.00 Rajasthan SCB under
‘ S/Gowvt. Gua.
7. Tilam Sangh, Jaipur Kota (Ref) 42.00 915.00 150.00 Rajasthan SCB under
Balance S/Gowt. Gua.
amount was
send in 87-88
8. Tilam Sangh, Jaipur Kota (MOM) 1026.00 616.96 85.50 Rajasthan SCB under
S/Govt. Gua.
9. Tilam Sangh, Jaipur Bikaner (GN/ 580.00 650.14 224.80 Rajasthan SCB under
MOM) Balance amount S/Gowt. Gua.
was shed in 88-89
10. Markfed, Punjab Khanna (Van- 216.00 706.00 163.50 Punjab SCB under/
Expn) Balance S/G. Gua.
amount was

send in 88-89
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1 2 3 4 5 6 7
11. Malaprabha Coop. Cottonseed 258.00 915.00 65.64 Karnataka SCB under/
Oil Mill Ltd. Marqund, (Proc.) Balance S/G. Gua.
Karnataka amount was
send in 87-88
Total 4912.80 8327.56

UNDER NCDC-Ill AGRO INDUSTRIES PROJECT - IDA OILSEED COMPONENT TERM LOAN WAS SANCTIONED TO
STATE COOP. BANKS FOR ESTABLISHMENT OF OILSEED PROJECTS ON THE REQUISITE GUARANTEE FROM THE
RESPECTIVE STATE GOVT.s AND AGREEMENT BOND FROM THE BANK. ACCORDINGLY, TERM LOAN SANCTIONED
FOR ESTABLISHMENT OF OILSEED PROJECTS HAVE BEEN INDICATED IN THE STATEMENT. SANCTIONS AND
RELEASES HAVE BEEN INDICATED FROM THE YEAR 1990-91 TO 1994-95 UPTO WHICH SANCTIONS AN RELEASES

WERE ACCORDED.

{Translation]
East Oriented Policy

3549. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Prime Minister's visit to Vietnam and
Indonesia was part of India's Look East policy as reported
in the Hindustan dated January 8, 2001,

(b) if so, the details thereof, and

(c) the names of the persons who accompanied him
along with the details of the agreements signed on the
occasion?

THE MINISTER OF STATE IN THE MINISTRY OF

EXTERNAL AFFAIRS (SHRI KRISHNAMRAJU) : (a) Yes,
Sir.

(b) Under the Look East policy adopted in early
1990s. GOI has been working toward intensitication of our
interaction with all the countries in South-East Asia in
various fields of cooperative endeavour.

(¢) The Official delegation with PM in Vietnam and
Indonesia was as follows:-

Vietnam:

(1) Shri Ajit Kumar Panja, Minister of State for
External Affairs.

(2) Shri Omar Abdullah, Minister of State for
Commerce & Industry.

(3) Shri Brajesh Mishra, National Security Adviser
and Principal Secretary to PM.

£

(4) Shri M.P. Bezbaruah, Secretary, Department of
Tourism.

(5) Shri S.T. Devare, Secretary (Economic Relations),

Ministry of External Affairs.

(6) Dr. Anil Kakodkar, Secretary, Department of

Atomic Energy.

(7) Shri T.K. Mitra, Director,

Group.

Special Protection

8

Shrimati Navrekha Sharma, Joint Secretary
(Southern Division), Ministry of External Affairs.

Shri Saurabh Kumar, Ambassador of India to
Vietnam.

@

(10) Shri R.S. Jassal, Joint Secretary (External
Publicity), Ministry of External Affairs.

(11) Shri PS. Raghavan, Joint Secretary, Prime
Minister's Office.

(12) Dr. Anoop Mishra, Personal Physician to PM.
(13) Shri Ajay Bisaria, PS to PM.

indonesia :
(1) Shri Ajit Kumar Panja, MOS for External Atfairs.

(2) Shri Omar Abdullah, MOS for Commerce and

Industry.

(3) Shri Brajesh Mishra, National Security Adviser

and Principal Secretary to PM.

(4) Shri Bhaskar Barua, Secretary, Department of

Agriculture.



113 Wiritten Answers

(5) Dr. R.V.V. Ayyar, Secretary, Department of Cutture.

(6) Shri S.T. Devare, Secretary, Ministry of External
Affairs.

(7) Shri Yogendra Narain, Defence Secretary.

(8) Shri M, Venkatraman, Ambassador of India to
Indonesia.

(9) Shri T.K. Mitra, Director, Special Protection Group.

(10) Smt. Navrekha Sharma, Joint Secretary (South),
Ministry of External Affairs.

(11) Shri R.S. Jassal, Joint Secretary (XP), Ministry
of External Affairs.

(12) Shri P.S. Raghavan, Joint Secretary, PM's Office.
(13) Dr. Anoop Mishra, Personal Physician to PM.
(14) Shri Ajay Bisaria, PS to PM.

The following Agreements were signed during PM's
visit : In Vietnam :

(1) Agreement on Cooperation in Tourism.

(2) MOU on Cooperation in Peaceful Uses of
Nuclear Energy,

(3) Protocol on extension of CEP for three years,
i.e., for 2001, 2002 and 2003.

In addition, three business agreements were signed
during PM's visit.
Indonesia:

() Agreement on Cooperative Activities in the field
of Defence.

(2) MOU on the establishment of the Joint
Commission on economic, trade and technical
cooperation.

(3) MOU in the Fields of Science & Technology for
the period 2001-2003.

(4) Work Plan under MOU for Cooperation in the
field of Agriculture.

(5) Cultural Exchange Programme for the years
2001, 2002 and 2003.

In addition, five business agreements were signed
during PM's visit.
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[English]
Line of Actual Control

3550. SHRI PRAKASH MANI TRIPATHI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether there is a line mutually agreed upon by
China and India, on map, as a line of actual control;

(b) if so, the details thereof,

(c) whether there has been any efforts on the part
of China to slowly inch into our area and lay claim to more
Indian areas;

(d) it so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHR! KRISHNAMRAJU) : (a) to (e)
India and China are seeking a fair, reasonable and
mutually acceptable settiement of the boundary question
through peaceful consultations. The Agreement on
Maintenance of Peace and Tranquility along the Line of
Actual Control in the India-China Border Areas (1993) and
the Agreement on Confidence Building Measures in the
Military Field, along the Line of Actual Control in the Iindia-
China Border Areas (1996), provide the institutional
framework for the maintenance of peace and tranquility in
the India-China border areas.

The India-China border has been largely peaceful, but
from time to time, on account of differences in the
perception of the Line of Actual Control, situations have
arisen on the ground that could have been avoided had
the agreement on LAC clarification been compieted. In
accordance with the provisions of the 1993 and 1996
Agreements, the process of LAC clarification has begun.

Govermnment regularly takes up perceived violations of
the Line of Actual Control with the Chinese side and
underscores the need for both sides to respect the LAC.
Such matters are raised through the established
mechanisms — the Joint Working Group and the Expent
Group, through Border Personnel Meetings and Flag
Meetings between the armed forces of the two sides, as
well as through diplomatic channels from time to time.

Government remain vigilant and take all necessary
and appropriate measures to safeguard the soveroi&ﬂy,'
territorial integrity and security of India.
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K.V.I.C.

3551.SHRI G.S. BASAVARAJ :
SHRI G. MALLIKARJUNAPPA :

Will the Minister of SMALL SCALE INDUSTRIES,
AGRO AND RURAL INDUSTRIES be pleased to state :

(a) whether the Khadi and Village Industry
Commission is working towards a new identity and brand
image;

(b) whether the Committee set up under the
Planning Commission’s Deputy Chairman has submitted
its recommendations;

(c) it so, the details thereof; and

(d) the time by which the Government are likely to
take final decision in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Committee has recommended a package
for strengthening of the Khadi and Village Industry Sector,
which interalia, includes marketing development assistance
for khadi, insurance for khadi workers, strengthening of
Rural Employment Generation Programme, Quality
Assurance Mechanism, R & D activities and Product and
Packaging Design Development.

(d) The recommendations are under consideration
of the Government.

Regional Coir Training and Development Centre

3552. SHRI Y.V. RAO : Will the Minister of SMALL
SCALE INDUSTRIES, AGRO AND RURAL INDUSTRIES
be pleased to state :

(a) whether the Government of Andhra Pradesh has
requested the Union Government to give sanction for
continuance of Regional Coir Training and Development
Centre at Rajahmundry and Narsapur;
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(b) if so, the details thereof;

(c) whether the Government of Andhra Pradesh has
also requested the Union Government to give sanction to
Demonstration-cum-Production Centre in the State of
Andhra Pradesh;

(d) if so, the details thereof,;

(e) whether the Union Government have agreed to
continuance of both these Centres; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMATI VASUNDHARA RAJE) : (a) to (d) Yes, Sir. The
State Government of Andhra Pradesh had requested for
continuance of the Regional Cbir Training and the
Development Centre (RCT & DC) at Rajahmundry and
Demonstration-cum-Production Centre (DCPC), Narsapur.
However, the State Government would consider taking
over the DCPC without its staff.

(e) and (f) No, Sir. The Regional Coir Training &
Development Centre, Rajamundry and the Demonstration-
cum-Production Centre, Narsapur in Andhra Pradesh were
set up by the Coir Board on an agency basis on behalf
of the State Government of Andhra Pradesh in 1984 and
1991 respectively on the condition that the RCT&DC would
be transferred to the State Government by the end of the
6th Plan period and the DCPC on completion of 5 years.
The State Government has, therefore, been advised to take
over these two Centres.

UNDP Sponsored Spices
Development Programme

3553. SHRI RAJAIAH MALYALA : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the UNDP sponsored integrated spices
Development programme proposed to be launched in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
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AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and
(b) The Spices Board under Ministry of Commerce and
Industry is implementing a UNDP project titled “Integrated
Development of Spice Industry” for a period of three years
from January, 1999 with a UNDP input of US $ 1.124
million.

The primary objective of the Project is to make
available clean hygienically processed spices in higher
quantities for export. The project aiso focused on increased
income generation and employment opportunities at
different stages of spices production, processing, value
addition and marketing to the rural communities in the
spices sector. Women groups and rural poor are given
priority in the beneficiary groups. The project also seeks
to promote environment friendly and organic cultivation
practices in spices growing.

The major components of the project are :-

(i) Development of organic production of herbal
spices in Nilgiris District of Tamil Nadu and
production of organic ginger and turmeric in the
tribal areas of Phulbani District in Orissa.

(ii) Introduction of Integrated Pest Management and
Disease Management Practices in selected
areas and in identified spices like pepper and
cardamom in idukki and Wyanadu Districts of
Kerata. Chillies and Coriander in Wrangal and
Guntur Districts of Andhra Pradesh, Seed Spices
in Patan District of Gujarat and Jalawar and
Baran Districts in Rajasthan. The Integrated Pest
Management-integrated Disease Management
(IPM-IDM) package of practices are developed
and the growers are given necessary training in
the package of practices. The intervention is
through selected NGOs in the identified
villages.

(iii) Improvement of organic cultivation of exportable
varieties of Spices from North-East. The Spices
identified are ginger; turmeric and chillies.

(iv) Promoting research on nutritional and medicinal
properties of spices by identified food research
Institutes of the country.

(v) imparting training to Scientist and lab technicians
in the expont industry and board to upgrade
there skills on food quality analysis.

(vi) Market promotion programmes for value added
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spices and spice products with particular
reference to organically produced spices.

[Translation]
Right to Information

3554.DR. ASHOK PATEL:
SHRI RAMSHETH THAKUR:
SHRI ASHOK N. MOHOL:
SHRI A. VENKATESH NAIK:

Will the Minister of INFORMATION TECHNOLOGY be
pleased to state :

(a) whether in the absence of adequate information
sources, the developmental plans of the Union Government

were bogged down;

(b) it so, whether the Government are considering
to make information as a fundamental democratic right; and

(c) if so, the steps being taken in this regard and
to strengthen communication infrastructure?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN) : (a) No, Sir.

(b) and (c) Freedom Information Bill, 2000 has been
introduced in the Lok Sabha on July 25, 2000 by the
Ministry of Personnel, Public Grievances and Pensions.

[English]
Soft Drink Industry

3555. SHRI KIRIT SOMAIYA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether it is a fact that there is significant
potential in the soft drink industry’,

(b) if so, the details thereof;

(c) the total employment opportunities generated by
soft drink industry during the last three years;

(d) whether it is also a fact that this industry is likety
to generate 11 lakhs jobs during the coming three years;
and

(e) it 50, the benefits likely to be given to soft drink
industry by Government for job orientation? * '
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THE MINISTER OF STATE IN THE DEPARTMENT OF
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) and (b)
As per industry estimates, the soft drink industry is likely
10 witness a 50% growth in volumes during the next three
years.

(c) Total employment generated by the soft drink
industry is estimated at 1,25,000.

(d) The projected growth in soft drink industry is
likely to generate 70,000 jobs during the coming three
years.

(e) In the Union Budget for 2001-02, it is proposed
to reduce the special excise duty on soft drinks from 24%
to 16%.

[Translation]
In Situ Promotion

3556.DR. LAXMINARAYAN PANDEYA:
SHRI T. GOVINDAN :

Will the PRIME MINISTER be pleased to state:

(a) the rank-wise details of the employees of various
categories in the various Ministries of the Union
Government who have not been given any promotion from
the last 15 years;

(b) whether the Government propose to give
promotion to all these Central Government empldyees
during the current years who have not been promoted
even once;

(c) if so, the details thereof, and
(d) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
SMALL SCALE INDUSTRIES, AGRO AND RURAL
INDUSTRIES, MINISTER OF STATE IN THE DEPARTMENT
OF PERSONNEL AND TRAINING, DEPARTMENT OF
PENSIONS AND PENSIONERS WELFARE OF THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENERGY AND SPACE
(SHRIMAT! VASUNDHARA RAJE) : (a) Promotion to
higher posts are made on functional basis by the
respective organizations/cadre controlling authorities against
available vacancies as per provisions of the relevant
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Service/Recruitment Rules. The information sought is not
centrally maintained.

(b) to (d) There is no proposal to grant promotion in
all such cases without availability of vacancies. In case of
acute stagnation in a particular cadre, it is for the
respective organization/cadre controlling authority to
review the organizational/cadre structure to improve the
promotion prospects. However, to deal with the problem
of genuine stagnation and hardship faced by employees
due to lack of adequate promotional avenues, the
Government has introduced from 9th August, 1999 the
Assured Career Progression (ACP) Scheme so as to grant
two financial upgradations to Group-B, C & D employees
and holders of isolated Group-A posts on completion of
12 years and 24 years of regular service respsctively
subject to the conditions prescribed in the Scheme. In
addition to it, there are other time-bound promotion
schemes in operation in various departments. These are,
however, not to run concurrently with the ACP Scheme as
noted above.

[English]
Indo-Australian Research Study Group

3557.SHRI M.V.V.S. MURTHI:
SHRI RAM MOHAN GADDE:
SHRI SHIVAJI MANE:

Will the Minister of AGRICULTURE be pleased to
state :

(a) the terms and reference of Indo-Australian
research study group on agriculture sector reforms;

(b) the work done and suggestion made by this
group since January, 1999 till date; and

(c) the Government response thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) There
is no specific Indo-Austrialian research study group on
Agricultural Sector Reforms.

(b) Does not arise.
(c) Does not arise.
Sex Ratio

3558. SHRI ASHOK N. MOHOL : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether it is a fact that ratio between female and
male in India is abnormally low as compared to other
countries;

(b) if so, the reasons therefor alongwith the sex ratio
in India as compared to other developing countries;

(c) whether malnutrition and lack of medical
attention are the main cause of this low ratio; and

(d) if so, the steps being taken by the Government
in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a)
According to the 1991 Population Census, India had a sex
ratio for the total population of about 108 males per 100
females, which is higher than the observed range of sex
ratios for other countries (101-106).

(b) The reasons for the increase in sex ratios at birth
in these areas could be under registration of female births
or sex selection induced abortions.

(c) Malnutrition should not be considered as a direct
cause of lower sex ratio at birth.

(d) Government of India is implementing
Reproductive and Child Health Programme since 1997 for
Mother and Child Care Services with special emphasis on
quality of Primary Health Care and Clients satisfaction.

[Translation]

Tobacco Control Method

3559. SHRI RAM PRASAD SINGH : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether three day International Convention on
Worldwide Tobacco Control Methods was held in January,
2000 in Delhi;

(b) if so, the details of the issues discussed in this
convention; and

(c) the details of the action plan chalked out at
national level to prevent the illeffects of Tobacco on
health?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) to
(c) The Government of India and the World Health
Organization jointly hosted an intemational conference on
*Global Tobacco Control Law: Towards a WHO Framework
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Convention on Tobacco Control” at New Delhi on 7th-9th
January 2000. The conference was inaugurated by the
Hon'ble Prime Minister of India and the Director General
of WHO as well as the Union Minister for Law, Justice &
Company Affairs also attended the meeting.

The major recommendations of the conference are:

— Governments should urgently develop and
implement multisectoral national tobacco control
strategies and should establish mechanisms to
monitor and enforce implementation of all
tobacco control laws and regulations;

— Governments should support WHO Framework
Convention on Tobacco Control to encourage
comprehensive national tobacco control action
and global coordination on aspects of tobacco
control that transcend national boundaries.

— The complex circumstances faced by developing
countries in implementing effective national
tobacco control strategies should be addressed
in the FCTC. The FCTC should include a
mechanism to assist countries in which public
health resources are limited. Industrialized
countries should support the establishment and
strengthening of effective national tobacco
control programmes in developing countries.

— The tobacco industry be held publicly
accountable at the national and international
level through legislation, litigation and other
means.

— WHO should closely coordinate with regional
and international trade organizations to ensure
that tobacco control measures and trade
liberalization measures are complementary,

— NGOs and others should take an active role in
tobacco control initiatives at the sub-national,
national, regional and global levels.

The steps taken o discourage use of tobacco products
in the country are as follows.

1. A comprehensive legisiation for discouraging use
of tobacco products has been introduced in Parliament.

2. Smoking in public places such as Government
offices, trains, air-conditioned buses have been restricted

through administrative instructions. N
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3. Awareness programmes highlighting the dangers to
heaith from the use of tobacco are being implemented.

4. Tobacco related advertisements are not being
broadcast on AIR and Doordarshan by executive orders,
while the transmission of tobacco products on the cable
network has also been prohibited through the Cable TV
Regulation Act.

[English]
Library

3560. SHRI KOLUR BASAVANAGOUD : Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the number of medical colleges proposed to
be provided with Internet connectivity to the National
Medical Library in the first phase of the project, State-
wise;

(b) whether the Vijayanagar Institute of Medical
Sciences, Bellary is also likely to be provided Internet
connectivity to the National Medical Library during 2001-
2002; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) to
(c) A pilot project has been launched to link National
Medical Library with 23 Government Medical College
Libraries (one each in. the capital city of State/UT) as per
statement annexed, through Internet. The Vijayanagar
Institute of Medical Sciences, Bellaiy will be considered for
linking if a decision is taken in respect of other Government
Medical College Libraries.

Statement
ASSAM
1. Guwahati Medical College, Guwahati, Assam
BIHAR
2 Patna Medical College, Patna
DELHI
3 Lady Harding Medical College, New Dethi
GOA

4 Goa Medical College, Panaji
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GUJARAT
B.J. Medical College, Ahmedabad
HARYANA

Pt. Bagwat Dayal Sharma Medical College, Rohtak

HIMACHAL PRADESH

Indira Gandhi Medical College, Shimla

KARNATAKA

Bangalore Medical College, Bangalore

KERALA

Govt. Medical College, Trivendrum
MAHARASHTRA

Grant Medical College, Mumbai
MADHYA PRADESH

Gandhi Medical College, Bhopal
ORISSA

SCB Medical College, Cuttack.
CHHATTISGARH

Pt. J.M.N. Medical College, Raipur
PONDICHERY

JIPMER, Pondichery
JHARKHAND

Rajendra Medical College, Ranchi
PUNJAB

Gowvt. Medical College, Chandigarh
RAJASTHAN

SMS Medical College, Jaipur
TAMIL NADU

Chennai Medical College, Chennai
UTTTAR PRADE§H

KGMC, Lucknow

WEST BENGAL

Govt. Medical college, Calcutta
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J & K

21. Gowvt. Medical College, Bakshinagar, Jammu
ANDHRA PRADESH

22. Gandhi Medical College, Basheergarh, Hyderabad
MANIPUR

23. Regional Medical College, Imphal

Admission in International Institute
for Population Sciences, Mumbal

3561. SHRI ASHOK PRADHAN : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whether Dr. Ambedkar Birth Centenary
Celebrations Committee headed by the Prime Minister
recommended for ensuring admission of students from SC/
ST community to the fullest extent of the quota of seats
reserved for this community in all the educational/
academic institutions in the year 1993,

(b) if so, the action taken thereon;

(c) the total number of seats offered in different
faculties/disciplines in the International Institute for
Population Sciences, Mumbai in (1) Pre-Graduation (2)
Graduation (3) Post Graduation Level courses during the
last three years;

(d) the total number of students from SC/ST
community admitted to the above referred courses in
different faculties/courses including their percentage as
compared to the total seats during the last three years;
and

(e) the reasons for not implementing the

recommendations of the Committee?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI A. RAJA) : (a) Yes,
Sir.

(b) According to the instructions, 15% and 7.5% of
the total seats for Pre-Graduate/Graduate/Post-Graduate
level courses in all Institutions under the Central
Govemment are reserved for SC/ST candidates respectively
and these instructions are being followed in letter and
spirit.

(c) to (e) The details are given in the enclosed
statement.
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Statement

Details of SC/ST Student Admitted to Vanous
Courses during the last three years at
IIPS, Mumbai

Master of Population Studies

Academic Total No. S.C. % ST % % of

Year of Seats reservation
(combined)
1998-99 25 3 12 3 12 24
1999-2000 25 3 12 1 4 16
2000-2001 25 4 16 2 8 24

Doctor of Philosophy*
1998-99 5 1 20 - - -
1999-2000 5 1 20 - - -

2000-2001 4 1 25 - - -

*Note : There is a total of 15 seats for Ph.D programme
of three to four years duration of which 2 seats are offered
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